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IN THE HON’BLE NATIONAL GREEN TRIBUNAL WESTERN ZONE BENCH
AT PUNE
(Under Sections 14, 15, 18 of the National Green Tribunal Act, 2010)

ORIGINAL APPLICATION NO. 140 OF 2025

Prashant Vasant Mahadik ...Applicant
Versus
Thane Municipal Corporation and Ors ...Respondents

AFFIDAVIT IN REPLY FILED ON BEHALF OF THE APPLICANT IN

RESPONSE OF THE JOINT COMMITTEE REPORT DATED 20.01.2026

1. I, Prashant Vasant Mahadik, Age: 48 years, Indian Inhabitant Residing at Shree
Siddhi Vinayak Society, Nr. Somnath Apartment, Patil Wadi, Savarkar Nagar, Thane

(W)- 400 606, the Applicant herein, do hereby state on solemn affirmation:

2. I say that I have read through and understood the contents of the Joint Committee
Report dated 20.1.2026 constituted vide an order dated 24.11.2025 in Original
Application No. 140 of 2025; and thus I am competent to depose the said matter. At
the very outset I say that the said Joint Committee Report is evidently malafide and
is liable to be set asidé. The Joint Committee Report has been filed without thorough
examination. I say that nothing in the Joint Committee Report should be considered
to be admitted by the Applicant for want of specific traverse. The Applicant is filing
the present affidavit as preliminary reply raising objections on maintainability and

denying patently false information provided in the Joint Committee Report which is
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prepared without paying attention or taking in consideration of the actual facts. The
Applicant craves leave to file a further affidavit with a para-wise reply if directed by

this Hon’ble Tribunal.
STATUTORY PROTECTION OF NATURAL DRAINS

. The Applicant further submits that there are significant differences between storm
water drains and natural streams, and that Respondent Thane Municipal Corporation
are attempting to conflate the two and mislead this Hon’ble Tribunal in relation to
the impact of their concretisation of the nallahs and drains highlighted in the present
Original Application. Storm water drains are man-made systems constructed and
maintained by local governments such as Municipal Corporations designed to drain
rainwater to prevent water stagnation on roads, in residential settlements, and within
the city. Typically, the layout of storm water drains is designed in accordance with

specific geographical parameters.

. In contrast, natural streams have been formed over thousands of years through the
erosive forces of flowing water. These natural streams have evolved in response to
the topography, rainfall patterns, land gradients, and other geographical conditions
of the region; consequently, these channels are recognized as natural waterways. The
configuration of natural streams is determined entirely by the natural course of the
water flow. Creating any form of obstruction within a natural stream constitutes a

violation of environmental laws.
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5. At the further outset, I submit that the Joint Committee Report dated 20.1.2026 was
tiled without paying any attention to the current conditions of the drains and with the
sole intention to oppose the Original Application filed by the Applicant. The
Respondent No. 1 has been repeatedly placing slabs on the drain in an illegal manner.
It is submitted that no construction of any kind is permitted in, on, under or over the
flow of a natural drain, and a buffer zone/open space has to be maintained at a
distance varying from 3m to 6m from the bank of a minor water course like a
drain/néllah as per Regulation 3.1.1(ii) of the Unified Development Control
Promotion Regulations “UDCPR”, 2034. A copy of relevant extract of the UDCPR,

has been annexed hereto and marked as Annexure — A-1.

6. It is submitted that the said Joint Committee Report has mentioned that the slabs
have been laid on the natural drains. Whereas no information has been provided
regarding the original width of the drain before its construction. Placing slabs on
natural drains makes it difficult to clean the drains during the monsoons, as a result
of which the water carrying capacity of the drain decreases or if the drains are
blocked, the water discharge enters the urban settlements in the area which causes
flooding. Covering the streams with RCC slab makes effective mechanical cleaning
and desilting next to impossible. Silt and garbage will accumulate within the
confined channel reducing its capacity over time and becoming inaccessible for
removal. This creates long-term maintenance issues and a guaranteed future flooding

hazard as well as serious health issues.



7. Tt is pertinent to note that as per the Notification of the Ministry of Environment and 4 Io
Climate Change dated 14th November 2018 (S.0. 5733 (E), it was provided that for
Environmental Clearances issued for Building and Construction Projects the

following Environmental Conditions shall be imposed:

SL. No.  [Medium Environmental Conditions

(1) ) 3)

1 Topography and NaturalThe natural drain system shall be
Drainage maintained for ensuring unrestricted flow

of water. No construction shall be allowed
to obstruct the natural drainage through the
site. No construction is allowed on wetland
and water bodies. Check dams, bio-swales,
landscape, and other sustainable urban
drainage systems (SUDS) are allowed for
maintaining the drainage pattern and to

harvest rain water.

The Applicant further submits that, under the Water (Prevention and Control of
Pollution) Act 1974 of the Central Government as well as the Irrigation Act 1976
of the Government of Maharashtra and the Unified Development Control and

Promotion Regulations, no construction of any kind is permitted in, on, under or
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over the flow of a natural drain, and a buffer zone has been fixed at a distance of
3 to 12 meters from the bank of the drain. A copy of the Notification of the
Ministry of Environment and Climate Change dated 14th November 2018 (S.0O.
5733 (E)and a copy of the relevant extracts of the Unified Development Control
and Promotion Regulations has been annexed hereto and marked as Annexure

A-2 and Annexure A-3 respectively.

JUDICIAL PRONOUNCEMENTS REGARDING PROTECTION OF
NATURAL DRAINS

8. The Applicant further submits that the issue regarding covering of natural streams
and storm water nallahs is no longer res integra. The Hon’ble National Green
Tribunal in Shri Hazi Ariff v. State of U.P. & Ors., Original Application No. 16 of
2014, by order dated 10.02.2023 [Annexed at page 282-297 of the Original
Application], has categorically held that covering drains is environmentally
impermissible and obstructs the natural flow and maintenance of drains. The Hon’ble

Tribunal observed as follows:

"We find that covering of a drain obstructs flow of the river and is not
environmentally permissible with or without permission of a Nagar Nigam. Not

only drain, but reasonable buffer area from its edge has to be left free...”
9. The Hon’ble Tribunal further held:

“Section 24(1)(b) of the Water Act prohibits any obstruction of the flow of water
of a stream which may add to pollution. ‘Stream’ is defined under Section 2(j) to

include a water course, whether fowing or dry. It is, thus, clear that storm water
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drain falls in the definition of ‘stream’, whether man made or natural. Covering

of the drain and constructions affect the flow and drainage.”

10. The Hon’ble National Green Tribunal has further held that even permissions granted
by municipal authorities cannot legalize constructions or covering over drains and

nallahs. The Hon’ble Tribunal observed:

“Mere fact that the permission has been granted by the GNN cannot be of any

consequence to remedy such illegality.”
11.The Hon’ble Tribunal further held:

“Storm water drain has important ecological functions in augmenting water
supply... The Nagar Nigam is thus not only under an obligation to prevent discharge
of any pollutant into the drains (whether natural or manmade) but also prevent

impeding its flow.”

12. The Hon’ble Bombay High Court in Mr. Natvar T. Patel & Ors. v. State of
Maharashtra & Ors., Writ Petition No. 3351 of 2005 decided on 07.10.2024, while
dealing with unauthorized RCC slab construction over a municipal nallah/drain in
Thane, recorded that such construction obstructed the natural watercourse and was

patently illegal. The Hon’ble Court observed:

The RCC slab over the Nallah is an unauthorised construction and is obstructing the

flow of water in the Nallah.”

13.The Hon’ble High Court further observed:




“There is ample material on record to establish that the construction put up by the thﬁ
Respondent over and even within the municipal Nallah/drain is illegal and

unauthorised.”

14.The Hon’ble National Green Tribunal in Sudhir D. Pawar v. State of Maharashtra,
Original Application No. 560 of 2024, by order dated 05.07.2024 [Annexed at page
298-309 of the Original Application] concerning construction of RCC slabs over an
open nallah in Navi Mumbai, reiterated that such covering of drains is contrary to

environmental law. The Hon’ble Tribunal specifically recorded:

“8.2.4 Encroachment on Natural Drainage Channels in Urban Areas : Natural
streams and watercourses have formed over thousands of years due to the forces of
flowing water in the respective watersheds. Habitations started growing into towns
and cities alongside rivers and watercourses. As a result of this, the flow of water
has increased in proportion to the urbanization of the watersheds. Ideally, the
natural drains should have been widened (similar to road widening for increased
traffic) to accommodate the higher flows of storm water. But on the contrary, there
have been large scale encroachments on the natural drains and the river flood
plains. Consequently the capacity of the natural drains has decreased, resulting in

flooding.

iv) Covering of Drains/Construction over the Drainage Channels : A new
phenomenon has been observed that in urban areas drains and natural nallahs
are covered for urban activities use mainly for transportation and commercial

activities due to scarcity of land in the cities. The covering of drains poses




difficulty in cleaning and leads to reduction in the carrying capacity of the

drains.”

“We find that issue of covering a storm water drain by putting RCC slab has been
considered by Tribunal in O.A No. 16/2014, Shri Hazi Ariff v. State of UP &
Ors.. wherein it has been observed that putting such a slab is not in conformity
with environmental laws and such slab if has already been put in, should be

demolished/removed.”

“In urban areas drains run along the roads and public is allowed to cover drains
in front of their entrances for access from roads. It has been observed that the
drains are covered along the property boundary especially in the commercial
property. This results into covering of drains for a longer distance and cleaning
becomes difficult which ultimately leads to blockage of drain and flooding on
roads. A standard design for the drain for removable cover at regular interval
should be incorporated in building byelaws so that the above problem can be
avoided. It should be checked by the agency while granting building permission
or at the time of providing occupancy certificate. A provision for recovering the
demolition costs from the property owners, if any, should be integral part of Bye

laws.

It is recommended that the practice of covering the drains for construction of
roads should be stopped. Even the bridge/elevated road running over the drain
along the alignment of the drain should also be discouraged as pillars obstruct

b

the flow and movement of cleaning machines/ equipment’s.’

414



Directions <-f ' S’

30. To sum-up, our directions are:

(i) All constructions/encroachments in the bed and 12 meter buffer zone from
the edge of Sahibabad Drain No. 1 in Ghaziabad and all its coverings are
per se illegal and are liable to be demolished, irrespective of any permission
by the Nagar Nigam. The drain is liable to be restored and allowed to flow
without obstruction and pollution which will be the responsibility of the

Nagar Nigam with oversight of higher authorities and regulators.

(ii) Demolition of above illegal constructions may be carried out unless
viable and acceptable alternative to restore environment and Drain by a
suitable sewer line enabling free flow and unpolluted storm water open drain

is worked out upto 01.10.2022.”

15.The Applicant submits that despite settled legal position and repeated judicial
pronouncements, the Respondent No. 1 continues to cover natural drains with RCC
slabs for non-environmental purposes including roads and parking facilities, thereby

increasing flood risks and impairing maintenance and desilting operations.

RESPONSE TO FINDINGS OF THE JOINT COMMITTEE

16.With reference to the contents of point no. 1 of the observations in the Joint
Committee Report Near Regency Shelters LLP, Road, Hiranandani Estate,
Ghodbandar Road, Thane. (Nallah No - 10-E, Latitude / longitude
19.25289.72.98486 / 19.25204, 72.98779) the Applicant denies that hydraulic

analysis has been carried effectively by the Joint Committee as there is no reference
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to drainage area, rainfall intensity, runoff coefficient, slope, Manning's coefficient,
velocity and carrying capacity. As per the approved hydraulic design, the drain
section is 1.8 m width x 3.0 m depth. The TMC has constructed an additional drain
of a size 3 m x 2.7 m is more than the section required as per hydraulic design 3 m
width and 1.8 depth having huts on bank of Nalla and compound Wall. There is no

obstruction for Nalla flow water nor is there reduction in carrying capacity.

17.The Applicant states that Standard practice mandates the construction of storm water
drains on both sides of a road, based on a comprehensive study of the watershed area
surrounding the roadway. However, this is a Natural Stream No. 11/E, and it
originates within the Sanjay Gandhi National Park. This natural watercourse is
perennial, and during the monsoon season, water flows through it under immense
hydraulic pressure. To proceed with construction by falsely misrepresenting this
natural stream as a mere storm water drain, and by formulating a hydraulic design
based solely on the watershed area of a 400 -meter stretch of road, without
conducting a hydraulic Testing of the water flow originating from the Sanjay Gandhi
National Park and the surrounding vicinity constitutes nothing short of outright

deception.

18.With reference to the contents of point no. 2 of the observations in the Joint
Committee Report Near New Passport Office Road No.22, Wagle Estate, Thane

(Nallah No- 2 Main, Latitude / longitude - 19.19853, 72.94898 /19.19908, 72.94745)

which mentions that the Respondent No. 1 has “constructed a natural drain of size
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7 mx 3 m” which “is more than the section required as per the drainage design of 7
m width x 1.8 m total depth”.

The Applicant states that merely increasing the depth of the drain beyond the level
of its natural bed does not simply result in the water carrying capacity of the drain
increasing. On the contrary, the additional depth at a certain point accumulates silt
and heavy debris and this creates an obstacle in the flow of water and can prevent
water from entering the drain from the catchment area around the drain. The
Applicant denies that “there is no obstruction for Nalla flow water nor reduction in
carrying capacity”, by placing a slab on the drain. The water from the catchment
area around the drain is prevented from flowing through the drain, resulting in
rainwater flowing from the surrounding area. Nevertheless, this slab is being laid
solely for the purpose of constructing a road over the natural watercourse to facilitate
the movement of vehicles belonging to a private contractor of the Municipal

Corporation.

19.With reference to the contents of point no. 3 of the observations in the Joint
Committee Report Near Horse stable, Raghunath Nagar, Wagle Estate, Thane
(Nallah No- 2 Main, Latitude / longitude - 19.19026, 72.96073 / 19.19074, 72.96097)
it is mentioned that “the length of drain is covered by RCC slab on top with
manholes”. The Applicant submits that the Joint Committee has accepted the work
of laying slabs on the natural drain. Whereas, the Respondent No. 1 has no reasons
for laying slabs on this drain apart from it has been laid only to build a parking lot

for the vehicles. Which has also been annexed with the Joint Committee Report.
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Annexed hereto and marked as Annexure A- 4 are the images of the parking vehicles

up on the drain.

20.With reference to the contents of point no. 4 of the observations in the Joint
Committee Report Near Hirduruday Samrat Balasaheb Thackeray Memorial, Mental
Hospital Road, Thane (Nallah No -2 Main, Latitude/ longitude 19.18367, 72.96457
/19.18392, 72.96450) the Applicant states that the Joint Committee has repeatedly
accepted that “the length of drain is covered by RCC slab on top with manholes”
although the Joint Committee has not provided any information regarding the
parking lot to be made on this drain and how was the work order issued to make a

parking lot by laying a slab on the drain.

21.With reference to the contents of point no. 5 of the observations in the Joint
Committee Report at Kisan Nagar Wagle Estate (Nallah No - 2/C, Latitude /
longitude 19.1934388, 72.9503648 /19.1922194, 72.9504097) the Applicant states
that the Joint Committee has persistently mentioned the measurement of the drain
and how the Respondent No. 1 has constructed drain “more than section required as
per hydraulic design” with non application of mind as to what the Joint Committee
was constituted and has not provided any useful information. The Applicant states
that the information about the one plus one parking lot built on the nallah has not
been disclosed by the Joint Committee. In reality, a two level lot has been built on
this nallah, and this parking lot has been given to a private person. Annexed hereto
and marked as Annexure A-5 are the images of the one plus one parking lot on the

nallah.
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22 With reference to the contents of point no. 6 of the observations in the Joint
Committee Report at Kisan Nagar Wagle Estate (Nallah No 2/C, Latitude/longitude
19.1931864, 72.9506703/19.1927313, 2.9503604) the Applicant states that the
Respondent No. 1 has issued a work order to make a parking lot by laying slabs on
the drain which would be provided to private individuals. The Applicant states that
the report submitted by the Joint Committee proves that one plus one vehicle parking
lot has been constructed on this drain. However, the Joint Committee did not mention

it in the report specifically.

23.With reference to the contents of point no. 7 of the observations in the Joint
Committee Report at Hiranandani Meadows, Thane (Nallah No -7-D,
Latitude/longitude-19.227579, 72.973486/19.226501, 72.973883) the Applicant
states that the Joint Committee has only analyzed the Drain failing to mention that it
is been benefited by the commercial shop owners in Hiranandani Meadows, RCC
slabs have been laid on this natural drain, and the fact that the shopkeepers are using

it as private property has been deliberately concealed.

24 With reference to the contents of point no. 8 of the observations in the Joint
Committee Report at Opp. Tata Glendale, Near Lok Upvan, Pokharan Road No.2, 8.
Thane (Nallah No - 7 Main, Latitude / longitude - 19.221727, 72.970077/
19.221086,72.970318) the Applicant states the Joint Committee did not reveal any
information that the unauthorized shopkeepers affected by the road widening in

Thane city have been rehabilitated in the buffer zone of this natural drain and that
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RCC slabs have been laid on this natural drain for the benefit of these shopkeepers.
It is submitted that the said Joint Committee Report also did not mention the natural
drain has been constructed under the 40 meter wide DP road of Thane Municipal

Corporation and the closed drain is being used by the concerned shopkeepers.

25.The Applicant states that merely increasing the depth of the drain does not simply
result in the water carrying capacity of the drain increasing. On the contrary, the
additional depth at a certain point accumulates silt and heavy debris and this creates
an obstacle in the flow of water. The Applicant states that widening the drains is the
best option to increase the water carrying capacity of the drain. increasing the height
or depth of a Natural drain at a specific location does not enhance its water-carrying

capacity. And the Joint Committee ought to have been aware of this fact.

26.The Applicant states that for the benefit of shopkeepers near Mulund Checkpoint,
slabs were laid on the natural drain around 2019 or 2020 by the Respondent No. 1.
But during the next monsoon, due to this slab, the flow of the drain was obstructed,
and a large amount of rainwater entered the surrounding urban settlements. Due to
the rainwater entering the houses, causing huge financial losses to the citizens, the
municipality was forced to immediately remove the slabs on this drain. Appended
hereto and marked as Annexure A-6 is a photo of the natural drain, in which the
steel bars are clearly visible in the section of the drain where the slab was removed.
And the approximate longitude and latitude of the section where the slab was placed

on the drain is between 19.184682, 72.953093 and 19.184670, 72.953408.
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27.The Applicant further submits that he Applicant submitted a RTI Application in
relation to the findings of the Joint Commiﬁee in its report seeking crucial
information about complete data regarding water records, hydraulic reports and
approvals taken before the construction of all the drains mentioned in the Joint
Committee Report etc. which was transferred from one authority to another, annexed
hereto and marked as Annexure A- 7, it is submitted that on 17.02.2026 the office
of Respondent No. 1 replied to the RTI Application stating “since the matter is sub
Jjudice, the provision of information is not permissible” and no information was
provided. A copy of the RTI reply dated 03.02.2026 and 17.02.2026 has been

annexed hereto and marked as Annexure A- 8 colly

28.1t is further submitted that after not receiving any information vide RTI the Applicant
had no alternative but to seek external assistance. On 02.03.2026, an inspection was
conducted by renowned Architect and environmentalist, Mr Sarang Yadwadkar, by
visiting six different locations in Thane to verify on-site situation which revealed a
different narrative than what was stated in the Joint Committee report dated
20.1.2026. The said report records cumulative impact of these actions including
channelization with RCC embankments, concreting of beds, covering streams with
RCC slabs and constructing buildings on the edge of waterways has compromised
the natural drainage system. This elevates the risk of urban flooding, unsafe for day
today, disrupts ecology and raises serious questions about compliance with

environmental and planning regulations. The report is summarised as under:
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29. Site 1: (NEAR PASSPORT OFFICE) - STREAM ON THE EAST SIDE OF
THE ROAD (DOWN STREAM)
The Width of the stream on the East across the road is significantly less than that on
the West and it is being channelised with RCC retaining walls on both sides; which
has resulted in reduction of its cross-sectional area/flow area which would erode the
water carrying capacity of the stream. The catchment area on the upstream is having
steep gradients which would lead to voluminous and speedy runoffs resulting in flash
floods. Considering the dowels left from the RCC embankment walls it appears that
the concerned authority is planning to cover the entire width of the stream by RCC
slab which would lead to difficulty for access to clean and de-silt the stream with
mechanical equipment. It is evident that surface runoffs will not be able to enter freely
into the stream due to the slab even if grilled openings are left in slab. The quality of

the water flowing through the stream is extremely polluted.

30.Site 2 (ROAD 21 WAGLE ESTATE)- STREAM FLOWING BELOW THE
MECHANISED PARKING
According to Google satellite image, the stream was open till February 2021,
thereafter it was covered with RCC slab. The slab above the stream is being used for
mechanized car parking. The space above the covered streams is being repurposed
for a mechanized car parking structure this not only adds structural load over the
stream but also normalizes the idea of the stream as "land to be exploited,"
encouraging further encroachment. The stream is embanked on both banks with RCC
walls which would lead to reduction in its original cross-sectional area/flow area

leading to erosion in water carrying capacity and increasing the possibility of floods
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in the surrounding areas. The quality of the water flowing through the stream is

extremely polluted.

31.Site 3 (RAGUNATH NAGAR, LOUIS WADI) - ROAD AND SURROUNDING
GROUND IS BELOW THE TOP OF THE
SLAB ON STREAM
The Houses are constructed on the edge of the stream which are below the top of the
slab on stream as compared which would directly lead to flooding. Due to surface run
off the chambers with grill covers provided on the top slab, they may get clogged
with garbage and tree leaves leading to regular cleaning being impossible. Covering
the stream with a slab prevents surface runoffs from entering the stream freely. This
not only contributes to local water logging but also denies the stream of its natural
water source, leading to alteration of the flow. The Embankments have been
constructed along both banks of the stream which has altered the original cross-

section and quality of the water flowing through the stream is extremely polluted.

32.8ite 4 (CONFLUENCE ON DNYANASADHANA MARG)- STREAM
FLOWING PARALLEL THE ROAD IS SHOWN BUT THE STREAM
FLOWING ACROSS AND BELOW THE ROAD IS NOT SHOWN IN THE
DP MAP.
Similarly, the concrete embankments have altered the original cross-section of the
stream reducing its original cross-section here as well which may lead to local
flooding. There is an observation of development along the edge of the stream. It is

important to note that one stream flowing across the road is not shown in the DP map.
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The quality of the water flowing through the stream is extremely polluted and remains

constant.

33.Site 5 (GLADYS ALVAREZ ROAD)- SHOPS AND HOTELS ALONG THE
STREAM
The stream is covered by RCC slab and embanked with RCC walls altering the
original cross-section which would lead to rise in water surface levels. Natural stream
beds allow the water to percolate into the ground, recharging local aquifers.
Concretization of the bed and the channelisation of streams by way of embankments
seal the interactive surfaces, preventing this natural recharge and contributing to the
depletion of groundwater table. There are many hotels built right on the edge of the
stream. The risk of having habitable living constructions and waste collection as well
as disposal systems needs to be verified. The quality of the water flowing through the

stream is extremely polluted

34.Site 6 (HIRANANDANI MEADOWS)- TOP OF THE SLAB COVERING THE
STREAM IS BEING USED BY THE COMMERCIAL ESTABLISHMENTS
LIKE FRONT MARGIN
The original cross-section of the stream is altered. A multi storeyed building is
constructed very close to the natural stream. The stream is covered by RCC slab with
concretised bed and RCC embankments. The top of the slab on the stream is being
used as a front margin by the commercial shops. The quality of the water flowing
through the stream is extremely polluted. The concretization of stream beds and

banks eliminate the natural habitat for benthic organisms, microorganisms and small



fish. It prevents natural interaction between the water and the soil, effectively turning
a living stream into a confined concrete drain.
A copy of the report dated 26.03.2026 prepared by an Architect has been annexed

hereto and marked as Annexure A-9.

35.The Applicant submits that the Joint Committee has inspected the water flow in the
canals mentioned in the Application in the month of January, but in India, the
monsoon season is from June to September. Therefore, testing the water
flow/hydraulic pressure in the month of January does not convey the true extent of
the obstruction to the natural flow of water in the nallah and the flood prone nature

of the area.

36.The Applicant submits that the Respondent No.1 has not yet opened its eyes, and the
work of repeatedly placing slabs on the drain in an unlawful manner is going on. The
Applicant is worried that if the Respondent No. is not stopped at the right time, not
a single Natural Flow will remain open in Thane city in the future, and the entire city

of Thane will be under water during the monsoon.

37.The Applicant submits that, the JOINT COMMITEE has not cited a single law in
support of unnecessarily placing slabs and construction on natural Flow / Stream.

38.The Applicant submits that the Joint Committee does not include any members from
the State Government or the Urban Development Department, and that the report of
this Joint Committee is factually incorrect and misleading and simply accepts and

adopts the reasoning and justification provided by the Respondent Thane Municipal

PAS



Corporation without further scrutiny and is liable to be rejected. The Applicant states

that this Hon’ble Tribunal should not entertain the present Joint Committee Report,

which deserves to be dismissed in limine.
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MAHARASHTRA ACT No. XXXVIII OF 1976’
[THE MAHARASHTRA IRRIGATION Act, 1976.]
[This Act received assent of the President on the 26th July 1976 ;
assent was first published in the Maharashtra Government Gazette, Part-
IV, Extraordinary, on the 5th August 1976.] .
Amended by Mah. 52 of 1981 *(19-9-1981)
Amended by Mah. 3 of 1984 *(11-1-1984)
Amended by Mah. 24 of 1989 *(13-7-1989)
Amended by Mah. 46 of 1997 *(29-12-1997)
Amended by Mah. 19 of 2005 *(4-5-2005)
An Act to unify and amend the Law relating to irrigation in the
State of Maharashtra.

WHEREAS it is expedient to unify and amend the law relating to irriga-
tion in the State of Maharashtra, to provide for charging water rates on
lands under the irrigable command of canals and to provide for matters
connected therewith ; It is hereby enacted in the Twenty-seventh Year
of the Republic of India as follows :—

PART 1
PRELIMINARY

1. (I) This Act may be called the Maharashtra Irrigation Act, 1976.

(2) It extends to the whole of the State of Maharashtra.

(3) It shall come into force on such date? as the State Government
may, by notification in the Official Gazette, appoint.

2. In this Act, unless the context otherwise requires,—

(I) “alienated” means transferred in so far as the rights of the State
Government to payment of rent of land revenue are concerned, wholly
or partially to the ownership of any person and the expressions “alienated
land” and “unalienated land’ shall be construed accordingly ;

(2) “Appropriate Authority”, in relation to a canal constructed, main-
tained, controlled or managed by the State Government or the
Company or a Zilla Parishad, means the State Government, the
Company or the Zilla Parishad respectively ;

(3) “canal” includes—

(a) all canals, channels, pipes, tube-wells, domestic water-supply
works and reservoirs constructed, maintained or controlled by the
Appropriate Authority for the supply or storage of water ;

(b) all works, embankments, structures and supply and escape
channels connected with such canals, channels, pipes, tube-wells,
domestic water-supply works and reservoirs, and all roads
constructed for the purpose of facilitating the construction or
maintenance of such canals, channels, pipes, tube-wells domestic
water-supply works and reservoirs ;

(d allfields-channels, water courses, drainage-works and flood embank-
ments as hereinafter respectively defined or explained in this Act;

(d) any part of a river (including its tributaries), stream, lake,
natural collection of water or natural drainage-channel, to which
the State Government may apply the provisions of section 11, or of
which the water has been applied or used before the commence-
ment of this Act for the purpose of any existing canal ;

' For Statement of Objects and Reasons, see Maharashtra Government Gazette, 1976.

Part V., Pages 115-123.
2 1st January 1977, vide G.N.,1.D., No. MIA. 1076-MIG-1, dated lst January 1977.
* This indicates the date of commencement of the Act.

Short title,
extent and
commance-
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Definitions.
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(e) allland belonging to, or held by, or entrusted to, the Appropri-
ate Authority which is situate on a bank of any canal as hereinbe-
fore defined, and which has been appropriated under the orders of
such Aprropriate Authority for the purposes of such canal ;

(A all lift irrigation works constructed, maintained or controlled
by the Appropriate Authority ;

(4) “Canal Officer” means any officer duly appointed by the State
Government by an order in writing for all or any of the purposes of this
Act specified in the order, and includes in relation to a canal constructed,
maintained, controlled or managed by the Company, a Company Officer,
and by a Zilla Parishad, a Parishad Officer ; and the expression “Canal
Officer duly empowered in this behalf” or any like expression means a
Canal Officer empowered by the Appropriate Authority by an order in
writing for all or any of the purposes of this Act specified in the order and
also includes a person acting under the general or special order of such
Canal Officer ;

(5) “canal revenue” includes all sums payable to the Appropriate
Authority for the use, right to use, or waste, of water from a canal ;

(6) “Collector” includes any officer appointed by the State Government
to exercise all or any of the powers of a Collector under this Act ;

(7) “Company” means a company owned or controlled by the State
which is set up for the purpose among other things of promoting, inves-
tigating, establishing, executing, installing, maintaining, managing or
administering schemes for the purpose of irrigation or in relation to
any irrigation project, in order to effect increase in irrigation potential
and agricultural production in the State ![and shall also include a private
developer or a co-operative society registered under the Maharashtra
Co-operative Societies Act 1960, who has entered into an agreement
with the State Government, for any of the said purposes] ; and the
Company shall, for the purposes of this Act, function as the agent of the
State Government ;

(8 “Company Officer” means any Officer of the Company duly appointed
by the Company by an order in writing for all or any of the purposes of
this Act specified in the order ;

(9) “drainage work” includes—

(a) channels, either natural or artificial, for all the discharge of
waste or surplus water and all works connected with or auxiliary to
such channels ;

(b) escape channels from a canal dams, weirs, embankments,
sluices, groins and other works connected therewith ; and

(¢ any work in connection with a system of irrigation or reclama-
tion made or improved by the Appropriate Authority for the purpose of
drainage of any area including works for the disposal of effluent from
the sewage disposal schemes within the command of a canal under-
taken by any person duly authorised in this behalf, but does not
include works for the removal of sewage from any area within the
limits of any local authority ;

(10) “field-channel” means a channel beyond an outlet from a point
from where it runs in its own command, either constructed by the hold-
ers or occupiers or constructed by the Appropriate Authority on their
behalf and maintained by such holders or occupires beyond the outlet ;

T These words, figure and letters were inserted by Mah. 19 of 2005, s. 2.

Mah.
XXIV

1961.
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(11) “flood embankment” means any embankment constructed or
maintained by an Appropriate Auhtority in connection with any system of
irrigation or reclamation works for the protection of lands from inundation
or which may be declared by the Appropriate Auhtority to be maintained
in connection with any such system, and includes all groins, spurs,
dams and other protective works connected with such embankments ;

(12) “holder”, in relation to land, means the person who is lawfully in
actual possession of land as owner or tenant and includes a Govern-
ment lessee ;

(13) “irrigation agreement” has the meaning assigned to it by
section 61 ;

(14) “land under the irrigable command of a canal” has the meaning
assigned to it by section 3 ;

(15) “occupant” means a holder in actual possession of unalienated
land, other than a tenant or Government lessee; provided that, where a
holder in actual possession is a tenant, the land holder or the superior
landlord, as the case may be, shall be deemed to be occupant;

(16) “occupier” in relation to land, means any person holding or
professing to hold the right to cultivate such land for the time being;

(17) “outlet” means an opening of a capacity not exceeding 30 litres per
second to serve a block of land of approximately 40 hectares and which
is constructed by the Appropriate Auhtority in a canal through which
water is delivered into a field-channel or directly on to any land ;

(18) “owner” includes every person having a joint interest in the
ownership of the thing specified, and all rights and obligations which
attach to an owner under the provisions of this Act shall attach jointly
and severally to every person having such joint interest in the ownership ;

(19) “Parishad Officer” means any officer of Zilla Parishad duly
appointed with the previous approval of State Government by the Zilla
Parishad by an order in writing for all or any of the purposes of this Act
specified in the order;

(20) “prescribed” means prescribed by rules made by the State
Government under this Act;

(21) “Second Class Irrigation Works” means the canals, channels,
streams, rivers, wells, tube-wells, artesian wells, pipes, reservoirs,
artificial or natural, or bandharas or any part thereof which have been
declared under the Bombay Irrigation Act, 1879, to be Second Class
Irrigation Works before the commencement of this Act ;

(22) “Superior holder” means a land-holder entitled to receive rent or
land revenue from other land-holders (called “Inferior holders”) whether
he is accountable or not for such rent or land revenue, or any part thereof,
to the State Government :

Provided that, where land has been granted free of rent or revenue,
subject to the right of resumption in certain specified contingencies by
a holder of alienated land whose name is authorisedly entered as such
in the land records, such holder shall, with reference to the grantee, be
deemed to the superior holder of land so granted by him, and the grantee
shall, with reference to the grantor be deemed to be the inferior holder
of such land ;

(23) the expression “supply of water” with its grammetical variations
includes the expression “water made available from any canal” with its
grammatical variations ;

¢35
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(24) “water rate” means payment to be made in the prescribed
manner for a supply of facility of water from a canal for irrigation or any
purpose provided by or under this Act at the rate determined under this Act ;

(25) “wet land” has the meaning assigned to it by section 4;

(26) “Zilla Parishad” means a Zilla Parishad constituted under the
Maharashtra Zilla Parishad and Panchayat Samitis Act, 1961 ;

(27) words and expressions used in this Act but not defined shall have
the meanings respectively assigned to them in the Maharashtra Land
Revenue Code, 1966.

3. (I) Lands under the irrigable command of canal means all those
cultivable lands which are or can be irrigated from a canal by the flow of
water under gravity without the need of lifting or pumping water (or in
case of lift irrigation work, which after water is lifted, are or can be
irrigated by the flow of water under gravity), and which a Canal Officer
not below the rank of an Executive Engineer may, by notification in the
Official Gazette, declare to be so in relation to such canal. Such lands may
include lands as are or may be deemed to be irrigated from a canal
within the meaning of section 55. The lands may be specified or described
in the notification in such manner as the Canal Officer may think fit.

(2) The notification may also be published in such other manner in
or in the vicinity of such lands as the Canal Officer may think fit. The
Canal Officer shall also serve individual notices on all the holders and
occupires of lands situated within the irrigable command of the canal
declared under sub-section (I).

(3) A Canal Officer not below the rank of an Executive Engineer may,
with the previous sanction of a Canal Officer not below the rank of a
Superintending Engineer, declare any land to be “not commanded” if it
can be irrigated only by such use of water which in the opinion of the
Canal Officer is excessive or by means of a field channel which passes
through an area which the Canal Officer considers it desirable to avoid.

(4 Land which would otherwise be not under the irrigable command
of a canal may come under the irrigable command of such canal by
construction of a crossing for the passage of water across a natural drain-
age channel or ridge.

(5) Any person aggrived by any notification or part thereof under sub-
section (1), may, within thirty days from the date of publication of such
notification in the Official Gazette, file an appeal before such Officer not
below the rank of a Chief Engineer as the Appropriate Authority may
appoint. The Appellate Officer may pass such order in the appeal as he
thinks fit, and thereupon, the notification shall stand unmodified or
modified to the extent and from the date specified in the order :

Provided that, no order varying or revising any such notification or
part thereof, affecting the lands of any person shall be made without
giving that person a reasonable opportunity of being heard.

4. Land is said to be wet,—

(a) when it is classed in the village record under any description
which the State Government may, by rules made under this Act,
declare to have the meaning of ‘wet’ for the purposes of this section ; or

(b) when it has been declared by a Canal Officer, duly empowered
by the Appropriate Auhtority, to be wet.

Mah.
V of
1962.

Mah.
XLI
of
1966.
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Irmgation areas
5. For the purposes of this Act, the Appropriate Authority may divide
the area within its jurisdiction into regions, circles, division, sub-divi-
sions and sections in such manner as it deems fit and may, from time
to time, alter their limits.

PART II
CaNAL OFFICERS, THEIR CHARGES AND POWERS

6. (I) There may be the following classes of Canal Officers appointed
by the State Government, with the following designations, or such other
designations as the State Government may, by an order in writing from
time to time, determine, namely :(—

(I) The Chief Engineers,

(2) Additional Chief Engineers,

(3) Superintending Engineers,

(4) Executive Engineers,

(5) Sub-divisional Officers, that is to say, the following officers hold-

ing charge of a sub-division :(—

(a) Assistant Engineer, Class I ;
(b) Assistant Engineer, Class II ;
(c) Deputy Engineer ;
(d) Sub-Divisional Engineer ;
(e) Sub-divisional Officer ;

(6) Sectional Officers.

(2) For the purposes of Part XIII of this Act, the Canal Officer shall be
a Revenue Officer not below the rank of a Tahsildar,

(3) The Canal Officers appointed by the Company or a Zilla Parishad
may bear such designations refeered to in sub-section (1) as it thinks fit,
and in doing so, their rank corresponding to the rank of Canal Officers
appointed by the State Government shall be indicated in their order of
appointment, and the provisions of this Part shall be construed accordingly.

7. The chief controlling authority in all matters connected with the
construction, maintenance and managements of canal and matters
incidental or supplemental thereto, in his region or regions, shall, in
relation to canals of the State Government vest in the Additional Chief
Engineer or an officer bearing any other designation, if any, specified in
this behalf, and in relation to canals of the Company or a Zilla Parishad
vest in such Canal Officer appointed by it as may be specified by it ;
subject to the superintendance, direction and control of the Chief
Engineer and the State Government.

8. (I) The Appropriate Authority may, by notification in the Official
Gazette, either prospectively or retrospectively, appoint the Chief Engi-
neer to be in-charge of the irrigation generally, an Additional Chief
Engineer to be in-charge of a region or regions, a Superintending Engineer
to be in-charge of a circle, an Executive Engineer to be in-charge of a division,
a Sub-Divisional Officer to be in-charge of a sub-division, and a Sectional
Officer to be in-charge of a section, specified in the notification.

(2) The Appropriate Auhtority may, by notification in the Official
Gazette, either prospectively or retrospectively, appoint persons to be
additional Canal Officers in any section, sub-division, circle or region
and may invest them with all any of the powers of a Sectional Officer,
Sub-Divisional Officer, Executive Engineer or Superintending Engineer,
respectively, specified in the notification.
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Subordina- 9. (1) All Canal Officers shall be subordinate to the Appropriate
tion of Authority and all Canal Officers (other than the Chief Engineer) shall be

Canal g hordinate to the Chief Engineer.
Officers.

(2) All Canal Officers in a region shall be subordinate to the
Additional Chief Engineer.

(3) All Canal Officers in a circle shall be subordinate to the Superin-
tending Engineer.

(4) All Canal Officers in a division shall be subordinate to the Execu-
tive Engineer.

(5) All Canal Officers in a sub-division shall be subordinate to the
Sub-divisional Officer.

(6) All employees below the rank of Sectional Officer shall be subordi-
nate to the Sectional Officer.

Power to 10. (1) When under this Act, any duty is to be performed or power is
allot duties to be exercised by a Canal Officer, and the class of Canal Officer is not
ag“’”g specified, rules made under this Act regulating the performance of such
anal . .
Officers, Quty or exercise of such power may specify the class of Canal Officers by

which it is to be performed or exercised.

(2) Rules may also be made under this Act prescribing generally the
class of Canal Officers which is to perform any duty or exercise any
power which, under this Act, is to be performed or exercised by a Canal
Officer.

(3) When the class of Canal Officers which is to perform any duty or
exercise any power under this Act is not prescribed under sub-section (1)
or sub-section (2), such duty shall be performed or such power shall be
exercised by the Sub-divisional Officer.

PART III
CONSTRUCTION AND MAINTENANCE OF CANALS
Application of water for purposes of canal.

Notifica- 11. (1) Whenever it appears expedient to the Appropriate Authority
tion when that the water of any river (including its tributaries) or stream flowing
Su;’;’;e; in a natural channel or of any lake or any other natural collection of still
be applied WALer or water flowing in a channel where such water or part thereof, is
for received from any canal constructed by the Appropriate Authority or by
purposes any person who has been duly authorised by the State Government,
of canal or whether by percolation, regeneration, release or otherwise should be
regulatigir, applied or used by the Appropriate Authority for the purpose of any
supply or existing or projected canal, or for the regulation, supply or storage of
storage of water, the State Government may, by notification in the Official
water. Gazette, declare that the said water will be so applied or used after a day

to be named in the said notification, not being earlier than three months

from the date thereof ; and thereupon the Collector shall cause notice to

be given as provided in section 80.
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(2) The application or use of the said water or the application or use
of water of any canal under the management or control of any
Appropriate Authority shall be regulated according to the provisions of
this Act.

(3) Save as provided by sub-sections (1) and (2), no person (other than
the State Government) shall apply or use the water of any river (includ-
ing its tributaries) or stream flowing in a natural channel or of any lake
or any other natural collection of still water or water flowing in a chan-
nel for any projected canal to be constructed by him, except with the
previous permission in writing of the State Government and it shall be
lawful for the State Government to grant such permission subject to such
terms and conditions as it may deem fit in the circumstances of each case.

Powers of entry on land, etc.

12. At any time after the day named in the notification under
section 11, any Canal Officer duly empowered in this behalf, may enter
on any land, remove any obstruction, close any channel and do any other
thing necessary for such application or use of the said water and for
such purpose may take with him, or depute or employ, such subordi-
nates and other persons including Police Officers as he thinks fit.

13. Whenever it shall be necessary to make an enquiry or exami-
nation in connection with a projected canal, or with the maintenance of
an existing canal or with the application or use of the water of any canal
for the purpose of regulation, supply or storage of water, any Canal
Officer duly empowered in this behalf may—

(a) enter upon such land as he may think necessary for the pur-
pose,

(b) undertake surveys or take levels thereon,
{c) dig and bore into the sub-soil,

(d) where otherwise such inquiry cannot be completed, cut down
and clear away any part of any standing crop, fence or jungle,

(e) exercise all powers and do all things in respect of such land as
he might exercise and do if the State Government had issued a noti-
fication under the provisions of section 4 of the Land Acquisition Act,
1894, to the effect that land in that locality is likely to be needed for a
public purpose, and

(f) set up and maintain water-gauges and do all other things
necessary for the prosecution of such inquiry and examination.

14. (1) Any Canal Officer duly empowered in this behalf may enter
upon any land, building or field-channel on account of which any water
rate is chargeable, for the purpose of inspecting or regulating the use
of the water supplied, or of measuring the land irrigated thereby or
chargeable with a water rate, and of doing all things necessary for the
proper regulation and management of the canal from which such water
is supplied.
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(2) Where the flow of water supplied to any land from a canal from
field to field is obstructed, then with a view to regulating supply of water,
the Canal Officer may require such obstruction to be removed and for
that purpose he shall, if necessary, take or cause to be taken such steps
or use or cause to be used such force as may be reasonably necessary
for securing the removal of such obstruction from the supply of water.

15. In case of any accident being apprehended or happening to a
canal, any Canal Officer duly empowered in this behalf may enter upon
any land adjacent to such canal, and may take trees and other materi-
als, and execute all works which may be necessary for the purpose of
preventing such accident or repairing any damage done.

16. Where any dam is being damaged or damage to any dam is
apprehended due to floods, any Canal Officer duly empowered in this
behalf may, in the interest of the safety of the dam, regulate the floods
by operating gates or gated waste weir on the dam.

17. Where a Canal Officer proposes under the provisions of section
13, 14 or 15 to enter into any building or enclosed court or garden
attached to a dwelling house, not supplied with water from a canal, and
not adjacent to a flood embankment, he shall give to the occupier of
such building, court or garden such reasonable prior notice as the
urgency of the case will allow.

Canal crossings

18. Suitable means of crossing canal shall be provided at such places
as the Appropriate Authority thinks necessary for the reasonable
convenience of the inhabitants of the adjacent land ; and suitable bridges,
culverts or other works shall be constructed to prevent the drainage of
the adjacent land being obstructed by any canal. Road bridges shall, as
far as possible, be provided on all roads crossing a canal, including
certified village roads shown by two dotted lines on a village plan. In
case of dispute on the question of providing such crossing and of
constructing bridges, culverts and other works the matter shall be
referred to the State Government and the decision of the State
Government on the question shall be final and conclusive, and shall not
be called in question in any civil court.

Removal of obstructions to drainage

19. Whenever it appears to the Appropriate Authority that injury to
the public health or public convenience or to any canal or to any land for
which irrigation from a canal is available, has arisen or may arise from
the obstruction of any river, stream or natural drainage-course, the
Appropriate Authority may, by notification in the Official Gazette,
prohibit within limits to be defined in such notification, the formation of
any such obstruction, or may, within such limits, order the removal or
other modification of such obstruction. The contents of the notifica-
tion shall also be published in a newspaper having wide circulation within
such limits.

[ 1976 : Mah. XXXVIII
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Thereupon, so much of the said river, stream or natural drainage-
channel, as is comprised within such limits, shall be held to be a
drainage work as defined in section 2.

20. Any Canal Officer duly empowered in this behalf may, after such
publication of the notification under section 19, issue an order to any
person causing or having control over any such obstruction to remove or
modify the same within a time to be fixed in such order.

21. (1) If, within the time so fixed, such person does not comply with
the order, the Canal Officer may cause the obstruction to be removed or
modified, and if the person to whom the order is issued does not, when
called upon, pay the expenses of such removal or modification, such
expenses shall be recoverable as an arrear of land revenue.

(2) The Canal Officer may, in cases of emergency, after recording his
reasons in writing, remove the obstruction before the publication of the
notification under section 19, and the expenses incurred for such
removal shall be recoverable in the same manner. The judgement of
the Canal Officer whether or not there is an emergency shall be final,
and shall not be called in question in any civil court.

Construction of drainage works

22. Wherever it appears to the Appropriate Authority that any drain-
age work is necessary for the public health or for reclamation of land, or
for the improvement of the proper cultivation or irrigation of any land, or
that protection from floods or other accumulations of water, or from
erosion by any river, is required for any land (or that a sewage disposal
scheme is required for disposal of effluent from any sewage scheme),
the Appropriate Authority may cause a scheme for such work to be drawn
up and carried into execution ; and the person authorised by the Appro-
priate Authority may exercise in connection therewith the powers
conferred on Canal Officers by sections 13, 14 and 15 and shall be liable
to the obligations imposed upon Canal Officers by section 17 and section 77.

PART IV
FieLD- CHANNELS
Construction of field- channels

23. Field-channels (except the water-course) shall be constructed
by the holders or occupiers of land at their cost but subject to the direc-
tion of a Canal Officer. The water-course shall be constructed by the
Appropriate Authority, but maintained by such holders or occupiers of
land ; and the provisions of this Act in so far as they relate to mainte-
nance of field-channels shall mutais mutandis apply in relation to such
water-course.

Explanation.—(1) For the purposes of this Act, water-course means
the idle length of a channel between an outlet and a field-channel.
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(2) If any question arises as to what is the idle length of any channel
constituting a water-course, the question shall be referred to the Canal
Officer duly empowered in this behalf, and his decision on the question
shall be final and conclusive.

24, Any person desiring to construct a new field-channel, but being
unable or unwilling to construct it under a private arrangement with
the holder of the land required for the same, may apply in writing to any
Canal Officer duly empowered to receive such applications, stating—

(1) that he is ready to defray all the expenses necessary for acquiring
the land and constructing such field-channel ;

(2) that he desires the said Canal Officer on his behalf and at his cost
to do all things necessary for constructing such field-channel.

25. (1) If the Canal Officer considers the construction of such field-
channel expedient, he may call upon the applicant to deposit any part of
the expense, such officer may consider necessary.

(2) Upon such deposit being made, the Canal Officer shall cause
inquiry to be made into the most suitable alignment for the field-
channel and shall mark out the land, which in his opinion, it will be
necessary to occupy for the construction thereof. Thereafter, he shall
forthwith publish a notification in every village through which the
field-channel is proposed to be taken, that so much of such land as is
situated, within such village has been so marked out. Such notifica-
tion shall state that suggestions or objections received by the Canal
Officer within thirty days of the publication of such notification shall be
duly considered after hearing the parties, if necessary.

(3) The Canal Officer shall send a copy of such notification to the
Collector of every district in which such land is situated for publication
on such land.

(4) Such notification shall also call upon any person who wishes to
share in the ownership of such field-channel to make his application in
that respect to the Canal Officer within thirty days of the publication of
such notification.

(5) If any such applicant appears, and his application is admitted, he
shall be liable to pay his share in the construction of such field-channel
and his share in the cost of acquiring the land for such field-
channel. The applicant shall be owner of such field-channel when it is
constructed.

26. On being put in possession of the land acquired under Part V of
this Act, the Canal Officer shall construct the required field-channel ;
and on its completion, shall give to the owner notice thereof, and of any
sum payable by him on account of the cost of acquiring the land and
constructing the field-channel. On such notice being given, such sum
shall be due from the owner to the Canal Officer. On receipt of
payment in full of expenses incurred, the Canal Officer shall make over
possession of such field-channel to such owner.
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Rights and obligations of owners of field-channels
27. (1) Every owner of a field-channel shall be bound—

(a) to maintain all works necessary of the passages across such
field-channel existing at the time of its construction, and of the drain-
age intercepted by it and for affording proper communications across
it for the conveinience of the occupants of neighbouring lands ;

(b) to maintain such field-channel in a fit state of repair for the
conveyance of water ;

(c) to allow the use of it to others or to admit other persons as joint
owners thereof, on such conditions, as may be provided under the
provisions of section 29.

(2) Every owner of a field-channel and every person duly authorised
under the provisions hereinafter containd to use a field-channel shall
be entitled to have a supply of water by such field-channel at such rates
and on such terms as may from time to time be provided under section
59, section 60, section 67 or section 72, as the case may be :

Provided that any owner of field-channel and, subject to the terms of
any agreement between the parties, or to any condition imposed under
section 29, any such person as aforesaid may, at any time by giving three
months’ previous notice in writing in this behalf to a Canal Officer duly
empowered to receive such notice resign his interest in such field-channel.

28. Any person desiring to have a supply of water through a field-
channel of which he is not an owner may make a private arrangement
with the owner for permitting the conveyance of water thereby, or may
apply to a Canal Officer duly empowered to receive such applications for
authority to use such field-channel or to be declared a joint owner thereof.

29. On receipt of any such application, the Canal Officer shall serve
notice on the owner to show cause why such auhtority should not be
granted, or such declaration should not be made, and, if no objection is
raised or if any objection is raised and is found to be insufficient or
invalid shall, subject to the approval of the next superior Canal Officer,
either authorise the applicant to use the field-channel or declare him
to be a joint owner thereof on such conditions as to the payment of
compensation or rent or otherwise as may appear to him equitable.

30. (I) No land acquired for a field-channel shall be used for any
other purpose without the previous consent of a Canal Officer duly
empowered to grant such permission.

(2) No field-channel shall be altered except with the permission in
writing of the Canal Officer especially empowered in this behalf.
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If owner 31. Ifanyownerof a field-channel fails to fulfil any obligation imposed
fails to upon him by clause (a) or (b) of sub-section (1) of section 27, any Canal
execute . s . i § .

S s Officer duly empowered in this behalf may require him by notice to
repair €xecute the necessary work or repair within a period, to be specified in
field- such notice, of not less than fifteen days, and, in the event of failure, may

Chaé‘;‘;;i execute the same on his behalf, and, except as hereinafter provided in

Officer may Stction 33, all expenses incurred in the execution of such work or repair
execute the shall be a sum due by such owner to the Appropriate Authority.
same.

Cancella- 32, Ifa Canal Officer duly empowered in this behalf is satisfied that
tion of the owner of a field-channel has persistently failed to repair the field-
sanction to . . :
supply of channel and the Canal Officer accordingly was required to carry out the
water for repairs under section 31, the Canal Officer may by an order in writing
failure to with the previous approval of the Officer who is next higher in rank revoke

mai;‘iz‘]‘é’_' the sanction for the supply of water to the owner of that field-channel :

channels.  Provided that no such order shall be made without giving to the owner of
the field-channel a reasonable opportunity of being heard.

Psgni 33. Every person other than an owner who uses any field-channel in
using field- respect of which any repair has been executed by a Canal Officer under
channel to section 31 shall, in the absence of any agreement between the parties or

pay share of any condition imposed under section 29, at the time such person was
” en:; :’;} authorised touse such field-channel to the contrary, be liable to pay to the
repair. Appropriate Authority such proportion of the expenses incurred in the
execution of such repairs as shall be determined by the said Canal Officer.
Schemes for compulsory constructionof, ‘field-channels
Schemes 34. (1) Where a Canal Officer especially authorised in this behalf by
for C°“‘E;rl‘ the Appropriate Authority (hereinafer referred to as the authorised Canal
constmc{’ Officer) is of opinion that although water for irrigation is available in any
tion of area, butnevertheless lands capable of being irrigated therefrom, are not
field- being irrigated, or are being prevented from being irrigated for any rea-
channels. son, and he is further of opinion that in the interest of the general public
it is necessary so to do, he may prepare a draft scheme providing for the
construction of field-channels for the supply of irrigation water to the best
advantage in such area :

Provided that, no scheme shall be prepared unless at least fifty-one per
cent. of the holders or occupiers of the land or holders or occupiers of at
least fifty-one per cent. of the land give a consent in writing to the prepa-
ration of such a scheme.

(2) The draft scheme shall contain the following particulars, that is to say—

() the area to which scheme applies ;

(#) the proposed field-channels, and the most suitable alignment
thereof ;

(i) the approximate area which is likely to be needed for the con-
struction of the field-channel and appurtenant works, the land which it
is necessary to occupy for the construction of the field-channel and the
area mentioned in clause (3 ;
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(iz) the survey numbers and the area of each of the lands to be benefited
by the field-channel ; and the names of the holders or occupiers thereof ;

(v) the canal from which water is to be carried to the field-channel ;

(v7) the period within which each holder or occupier of land in the
area mentioned in clause (iv) may construct either jointly or severally
a field-channel for carrying water from the canal to his land ;

(vii) the approximate cost of construction of the field-channel ;

(vir) the extent of the liability of each holder or occupier of land for
the construction of the field-channel ;

(i) such other particulars as may be prescribed.

(3) The authorised Canal Officer shall publish the draft scheme in the
Official Gazette, and shall also publish it in the manner prescribed in every
village through which the field-channel is proposed to be taken together
with a notice calling upon the holders or occupiers of the lands, and all
persons affected by the scheme, to submit to him in writing their sugges-
tions or objections within such period as may be specified in the notice.

(4) As soon as may be after the expiry of the period specified in the
notice, the authorised Canal Officer shall, after considering the sugges-
tions and objections, if any, received under sub-section (3)—

(a) sanction the draft scheme with or without modifications ;

(b) publish the sanctioned scheme (to be called the “final scheme”)
by notification in the Official Gazette and in such other manner as may
be prescribed ; and

(c) send a copy of the notification so published to the Appropriate
Authority.

35. Upon the publication of the final scheme, it shall be binding on all
the holders and occupiers of lands mentioned therein, and it shall be
their duty to construct in the prescribed manner the field-channels
under the scheme.

36. Whenever it shall be necessary to make any inquiry or examina-
tion in connection with the construction of a field-channel under
section 34, the provisions of section 13 shall apply in relation to such
Inquiry or examination in connection with the field-channel.

37. (I) The authorised Canal Officer shall by notice in writing
require each holder and occupier to construct the field-channel as
provided by the final scheme.

(2) The notice under sub-section (1) shall be given in such form and in
such manner as may be prescribed.

38. Ifany holder or occupier of land fails to construct the field-chan-
nel as required by notice aforesaid within the period specified in the final
scheme, the authorised Canal Officer may construct the same at the cost
of that holder or occupier or of both, as the case may be.

L4 S
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39. (I) When the consruction of a field-channel as provided in the
final scheme is duly completed,—

(a) the authorised Canal Officer shall issue a certificate to that
effect in the prescribed form, and

(b) the Appropriate Authority or the authorised Canal Officer, if so
empowered by the Appropriate Authority, shall by order in writing trans-
fer the land occupied by the field-channel to all holders or occupiers of
land benefitted by the field-channel ; and thereupon, the land so trans-
ferred together with the field-channel shall vest in such holders or
occupiers and the provisions of sections 27 to 33 (both inclusive) shall
apply to such holders or occu piers as they apply in relation to an owner
of a field-channel.

(2) Nothing in sub-section (1) shall affect the right of the Appropriate
Authority to recover the cost of land and the cost of the construction of the
field-channel payable by any holder or occupier of land under the final scheme.

40. (I) Subjecttothe provisionsof sub-section (2), the cost of any land
and of the construction of the field-channel payable under the final scheme
shall be paid by each holder either in lump sum within such period, or in
such instalments not exceeding five with simple interest at such rate as
may be fixed by the Appropriate Authority from time to time.

(2) Where any holder or occupier of land has constructed a field-chan-
nel at his own cost or made available any part of his land for its construc-
tion, the authorised Canal Officer shall determine the value of the con-
struction, or as the case may be, the value of the land so made available,
and the value so determined shall be deducted from the cost payable by
the holder or occupier under sub-section (I).

41. Notwithstanding anything contained in section 34, the Appropri-
ate Authority may direct a Canal Officer to prepare a scheme providing for
the construction of field-channels for the supply of irrigation water to the
best of advantage of any area specified in the direction, ifin the opinion of
the Appropriate Authority such scheme is necessary in the interest of the
public ; and thereupon, the provisions of sections 34 to 40 (both inclusive)
shall apply as they apply in relation toa scheme prepared under section 34.

Settlement of disputes concerning field-channels

42. (1) Whenever a dispute arises between two Or more persons in
regard to their mutual rights or liabilities in respect of the use, construc-
tion or maintenance of a field-channel, or among joint owners of a field-
channel, as to their respective shares of the expense of constructing or
maintaining such field-channel, or as to the amounts severally contrib-
uted by them towards such expense, or as to failure on the part of any
owner to contribute his share, a person interested in the matter of such
dispute may apply in writing to a Canal Officer duly empowered to
receive such application, stating the matter in dispute.

(2) The Canal Officer shall thereupon give notice to the other persons
interested that on a day to be named in such, he will proceed to inquire
into the said matter.

(3) If all the persons interested consent in writing to his being the
arbitrator, the Canal Officer may pass such order thereon as he thinks fit.

[ 1976 : Mah. XXXVIII
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(4) Failing such consent, the Canal Officer shall transfer the matter to
the next superior Canal Officer who shall enquire into it and pass such
order thereon as he thinks fit.

(5) No order which adversely affects the interests of any party to the
dispute shall be made unless such party is given a reasonable opportunity
of being heard.

43. Except as otherwise provided in the Bombay Land Improvement
Schemes Act, 1942, nothing in this Part shall apply to field-channels
constructed in pursuance of the provisions of that Act.

PART V
AcqQuisITION OF LAND

44, (I) If atany time on an application of a Canal Officer not lower in
rank than an Executive Engineer, the Appropriate Authority is satisfied
that any land, or any right or interest of any person in any land required
for the consruction of a new canal, or a new field-channel under section
24, or for the maintenance, improvement or extension of an existing
canal should be compulsorily acquired or extinguished, the Approximate
Authority may acquire the land, right or interest by agreement or the
State Government may acquire the land under the Land Acquisition Act,
1894, or the Zilla Parishad or the Company may make an application to
the State Government for acquiring such land under that Act.

(2) Onreceipt of such application from the Zilla Parishad or Company,
if the State Government is satisfied that the land specified in the applica-
tion is needed for the public purpose therein specified or if the State
Government decides to acquire the land under sub-section (1), it may
make a declaration to that effect in the Official Gazette, in the manner
provided in section 6 of the Land Acqisition Act, 1894, in respect of the
said land, right orinterest. The declaration so published shall, notwith-
standing anything contained in the said Act, be deemed to be a declara-
tion duly made under the said section :

![Provided that, ifthe land proposed to be acquired falls within the Sched-
uled Area then the State Government shall, before such acquisition or
before re-settling or rehabilitating the persons affected by such projects
in such Scheduled Areas consult,—

() the Gram Sabha and Panchayat concerned, if the land is falling
within the area of one Panchayat ;

(@) the concered Gram Sabhas and Panchayat Samitti, if the land is
falling within the area of more than one Panchayats in the Block
concerned ;

(ti) concered Gram Sabhas and Zilla Parishad , if the land is falling
within the area of more than one Blocks in the District concerned ;
Such consultation shall be done in the manner as may be laid down by the

State Government, by issuing a general or a special order in this behalf :

Provided that, the decision taken by majority of Gram Sabhasconcerned
by passing a resolution in the above matter shall be binding on the
concerned Panchayat Samitior the Zilla Parishad, as the case may be.

1. These provisos were added by Mah. 46 of 1997, s. 11.
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Explanation.—For the purpose of this proviso,—

() the expressions ‘Gram Sabha’, ‘Panchayat’and ‘Scheduled Areas’
shall have the meanings respectively, assigned to them in the Bombay
Village Panchayats Act, 1958 ;

(#) the expression “PanchayatSamiti”, and “Zilla Parishad”shall have
the meaning respectively, assigned to them in the Maharashtra Zilla
Parishads and Panchayat Samitis Act, 1961.]

(3) Onthe publication of adeclaration under the said section 6, the Collec-
tor shall proceed to take order for the acquisition of land under the said Act ;
and the provisions of the said Act shall apply to the determination of the
amount of compensation, appointment of the compensation and other
matters relating to the acquisition of the said land, right or interest. The
State Government may make rules in all matters connected with the
enforcement of the said provisions in so far as they are applicable to the
acquisition of such land or the extinguishment of such right or interest.

(4) Notwithstanding anything to the contrary in this Act or in the Land
Acquisition Act, 1894 within not less than fifteen days (excepts by private
negotitations) after the publication of the declaration under sub-section (2)
or the publication of the notification under sub-section (2) of section 25,
the State Government may direct that any land in respect of which a
notification has been issued shall be taken possession of by the Canal
Officer, duly authorised in this behalf by it, and the right, and interest in
land specified in the notification shall be extinguished from the date speci-
fied in the direction, and on such possesseion being taken, the said land
shall vest absolutely in the State Government free from all encumbrances:

Provided that, before or at the time of taking possession of any land
under this sub-section, the Collector shall offer to the person interested
compensation for the standing crops, trees and structures, ifany, on such
land and for any damage sustained by him which is caused by such sud-
den dispossession, and not except in section 24 of the Land Acquisition Act,
1894, and if such offer is not accepted, the value of such crops, trees and
structures and the amount of such other damage shall be allowed in award-
ing compensation for the land under the provisions of the said Act.

(5) For the purposes of acquisition of any land, right or interest under
this section the Land Acquisition Act, 1894, shall have effect subject to
the modification that the market value of the land shall be deemed to be
the market value on the date on which the declaration is published under
sub-section (2) of this section or the notification is published under
sub-section (2) of section 25, as the case may be.

PART VI
SuppLy oF WATER
CHAPTERI
GENERAL PROVISIONS FOR SUPPLY OF WATER

45. The provisios of this Capter shall apply in respect of water from a
canal supplied under Chapters II, III, IV and V of this Part.
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46. (1) Water from a canal may be supplied,— Modes of
(@) on an application for irrigation or non-irrigation purposes as SuPPly of
provided in Chapter II of this Part; fv?::ll_

(b) on volumetric basis as provided in Chapter III of this Part; power to
(c) under an irrigation agreement as provided in Chapter IV of this charge

Part; or mimimum
(d) under scheme in accordance with the provisions of Chapter V of rate.
this Part.

(2) Water rates for the supply of water under clause (a), (b}, (c) or (d)of
sub-section (1), shall be paid according to the rates provided in ChapterII,
III, IV or V of this Part.

(3) Notwithstanding anything contained in sub-section (2, there shall
be levied on all those holders or occupiers of lands within the irrigable
command of a canal (not being land irrigated on wells within irrigable
command) who do not avail of the facility of water supply during kharifand
rabi seasons (being seasons determined as such by an order of the State
Government) from such canal a water rate equal to fifty per cent. of the
seasonal water rate applicable and in force in that season :

Provided that no such water rate shall be levied if on demand water is
not made available.

47. (1) Where the Appropriate Authority is satisfied that, for the bet- Power of
ter cultivtaion of lands, and production of crops and due preservation and Appropri-
proper utilisation of water resources of any canal, it is expedient in the at¢
public interest to regulate the kind of crops that should be sown, planted Authority
or grown on lands under the irrigable command of a canal or any part = ﬁf‘u}am
thereof (not being lands irrigated on wells within such irrigable command), p?amhgl'g
and the period during which such crops should be sown, planted or grown growing
on such lands, the Appropriate Authority may, having regard to the soil of crops
characteristics, climate, rainfall and water available, by order in writing, during
make a declaration to that effect. Such order shall be given wide publicity specified
in such manner as the Appropriate Authority may think fit. period on

(2) On making such declaration, the Canal Officer, with the previous !ands
approval of the superior officer authorised by the Appropriate Authority, .u“.del;ﬂ
may specify by notice published in such manner as may be determined by ""'82>¢

: F command
him, the kind of crops that shall be sown, planted or grown on the lands ¢ .ana1
under the irrigable command of the canal or any part thereof, specified in
such notice, and the period or periods during which such crops shall be
sown, planted and grown. The Canal Officer shall, subject to the provi-
sions of section 50 and of sub-section (3) of this section, thereupon by
order regulate the supply of water from the canal for sowing, planting and
growing such crops during the period or periods specified in the order.

(3) The State Government may, in consultation with the Company,
and the Zilla Parishads concerned, by notification in the Official Gazette,
make rules for determining the crops, and the period or periods during
which such crops may be sown, planted and grown and for regulating sup-
ply of water for the purpose. Such rules may provide for fixing the extent
ofirrigation and for sowing, planting or growingdifferent crops on the land
under the irrigable command of a canal and the factors which may be
considered for fixing such extent, for giving publicity to such scheme and
for inviting objections and suggestions including provision for calling a
meeting of the persons affected by the scheme, and all matters incidental
or supplemental as may be necessary for giving effect to the provisions of
this section.
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(4) On the publication of the notice under sub-section (2) of this sec-
tion, no person shall sow, plant or grow or allow any crop (other than the
crop or crops specified in such notice) to be sown, planted or grown on any
land under the irrigable command of the canal or any part thereof, speci-
fied in such notice and during the period specified therein.

(5) Any person aggrieved by any notice given under sub-section (2) of
this section may, within thirty days from the date of publication of such
notice, file an appeal before such officer not below the rank of Superin-
tending Engineer (or such officer of the Company or Zilla Parishad
declared to be of equivalent rank) as the Appropriate Authority may
appoint. The appellate officer may on hearing the parties pass such
order as he thinks fit and thereupon, the notice shall stand unmodified or
modified to such extent as may be specified in the order.

Power to 48, The Appropriate Authority may by an order in writing fix a ceiling
fix ceiling on the area of crops which may be grown in the lands under the irrigable
on area of o ond of a canal with water from such canal, and on the area of cash

crops. . . 5 :
crops specified in such order which may be grown with water from wells
situated under the irrigable command of such canal.

Explanation—In this section “cash crops” means sugarcane, irrigated
cotton, irrigated ground-nut, betel leaves, citrus fruits, bananas, grapes,
chikus, turmeric, arcanut, tobacco (irrigated) and such other crop as the
State Government may, by notification in the Official Gazette, from time
to time specify.

Provisions as to supply
Power to 49, The supply of water to any field-channel or to any person who is
stop entitled to such supply shall not be stopped except—
water. S &

(a) whenever and so long as 1t 1s necessary to stop supply for the
purpose of executing any work ordered by the Canal Officer duly
empowered by the Appropriate Authority in this behalf ;

(b) whenever and so longas any field-channel by which such supply
is received is not maintained in such repair as to prevent the wasteful
escape of water therefrom ;

(¢) whenever and so long as itis necessary to do so in order to supply
in rotation the legitimate demands of other persons entitled to water ;

(d) whenever and so long as it may be necessary to do so in order to
prevent the wastage or misuse of water ;

(e) within periods fixed from time to time by a Canal Officer duly
empowered in this behalf, of which due notice shall be given ;

() whenever and so long as it is necessary to stop such supply
pending a change in source thereof by a Canal Officer ;

(g) whenever and so long as it is necessary to stop or regulate such
supply for the purpose of conservation of the canal water ;

(h) whenever and solongas canal water is used for sowing, planting
or growing crops in contravention of the provisions of the notice under
sub-section (2) of section 47 ;

() wheneverand solongas stoppage isnecessitated due to any cause
beyond the control of the Appropriate Authority ;

(j) whenever and so long as such person does not pay arrears of
water rate even after requiring him to pay such arrears by a notice duly
served on him.
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50. When canal water is supplied for the irrigation of one or more Duration
crops only, the permission to use such water shall be held to continue ©f supply.
only until such crop or crops shall come to maturity, and to apply only to
such croporcrops.

51. (1) Every agreement for the supply of canal water to any land, Agreement
building or other immovable property shall be transferable therewith and f"fr supply
shall be presumed to have been so transferred whenever a transfer of fra::ft::
such land, building or other immovable property takes place : able with

Provided that an agreement for the supply of canal water to any leased property in
land made in favour of a lessee after the land is leased to him shall, on respect of
transfer of such land, not be so transferable therewith, and shall stand “”"th .
revoked; and the Appropriate Authority may thereafter sanction supply of zmzy ;fc
such canal water either in full or in part to any land or lands as the cir- '
cumstances of the case may require.

(2) No person entitled to the use of any work or land appertaining to any
canal, and except in the case of any agreement referred to in such-section (1),
no person entitled to use the water of any canal, shall sell or sublet or other-
wise transfer, his right to such use without the permission in writing of a
Canal Officer duly empowered to grant such permission.

'[(3) (a) Notwithstandinganythingcontained in this Actorin any agree-
ment for the supply of canal water to any land, building or other immov-
able property or in any law for the time being in force or in any agreement
for the supply of electricity for operating any machine, contrivance or
equipment or other apparatus whatsoever for lifting water, in the public
interest, for reasons to be recorded in writing, it shall be lawful for the
Appropriate Authority to stop the supply of water, or reduce the area of
such supply to such extent, as the circumstances of the case may
require, and for the purpose, it shall be lawful for the Canal Officer duly
empowered in that behalf to remove or cause to be removed any machine,
contrivance, equipment or appratus used or likely to be used for lifting
water and to stop or reduce supply of electricity himself or by order direct
the licensee or other authority to stop or reduce the supply of electricity to
the consumer to such extent as may be specified in the direction. It
shall be obligatory on the licensee or other authority to comply forthwith
with any direction issued by the Canal Officer under this sub-section.

(b) The Appropriate Authority and the Canal Officer shall give publicity to
such stoppage or reduction in supply of water or electricity, as the case may be,
in such manner as they, in the circumstances of each case, may think fit.]

Occasionalrates

52. Ifwatersupplied through afield-channelisusedinanunauthorised Liability
manner, and if the person by whose act or neglect such use has occurred when
cannot be identified— peraon ;

(a) theperson orall the persons onwhose land such water has flowed, 3:1:5{:;?
if such land has derived benefit therefrom, or sedly cannot

(b) the person or all the persons chargeable in respect of the water be identfied.
supplied through such field-channel, if no land derived benefit there-

from,

shall be liable, or jointly liable, as the case may be, for the charges
which shall be made for such use under the rules made in that behalf.

' This sub-section was substituted for the original by Mah. 3 of 1984, s. 2.
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53. (1) If water supplied through a canal is suffered to run to waste,
and if, after inquiry, the person through whose act or neglect such water
is suffered to run to waste cannot be discovered, the person or all the
persons chargeable in respect of the water supplied through such canal
shall be liable or jointly liable, as the case may be, for the charges which
shall be made in respect of the water so wasted, under a rule made in that
behalf under section 114.

(2) All questions arisingunder this and the last preceding section shall,
subject to the provisions of section 104, be decided by a Canal Officer duly
empowered in this behalf.

54. All charges for the unauthorised use or for waste of water may be
recovered as water rates, in addition to any penalty incurred on account
of such use or waste.

Percolation and leakage rates

55. (a) Any cultivated land receiving by percolation or leakage froma
canal or deriving by surface flow, an advantage equivalent to that which
would be given by a direct supply of canal water for irrigation, or

(b) any cultivated land irrigated by means of '[a well situated on either side of
a canal, within a distance of 35 metres from the nearest boundary of the canal],

shall be charged in respect of cultivated land falling under clause (a) a
water rate not exceeding that which would ordinarily have been charged
for a similar direct supply for the crop or the season during which the
water is admitted in the canal, and in respect of cultivated land falling
under clause (b), a water rate not exceeding one-half of such rate as may
be determined by the Appropriate Authority.

Explanation.—For the purposes of this section, land charged under this
section shall be deemed to be land irrigated from a canal.

56. (1) Water used for purposes other than those of irrigation from
any natural stream or artificial drain receiving percolation water from a
canal shall be charged a water-rate not exceeding that as would ordinarily
have been charged if the supply had been made from the canal for such
purposes; and water used for such purposes from ?[a well situated on
either side of a canal, within a distance of 35 metres from the nearest
boundary canal] shall be charged a water rate not exceeding one-half of
such rate, as may be determined by the Appropriate Authority.

(2) The provisions of sub-section (I) shall not apply to water from such
stream, drain or well used exclusively for domestic purposes by the resi-
dents of any village.

CHAPTER II
Supply of Water on an Application

57. (1) Supply of water from any canal shall be regulated according
to rules made in that behalf. Such rules may provide for calling for
application for supply of water before the prescribed dates and for sanc-
tioning supply, regard being had to the availability of water, the total
area of the land for which water is to be supplied, the regularity in pay-

" Substituted for the words “a well sunk within the irrigable command of a canal
or within 35 metres on either side of the canal” by Mah. 52 of 1981, s. 2.

2 gubstituted for the words “any well sunk within the irrigable command of a canal”
ibid., s. 3.

[ 1976 : Mah. XXXVIII
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ment of water rates by the applicants, the crops to be grown on the lands
from canals and other relevant factors, if any, which may be prescribed.

(2) The sanctioned supply may either be on area basis as provided in
this Chapter or on volumetric basis as provided in Chapter III of this Part.

58. (I) Every person desiring to have a supply of water from a canal Applica-
shall submit a written application to that effect to a Canal Officer duly ::“ ]fo"of
empowered in this behalf to receive such applications in such form as wa‘:s:_’
shall from time to time be prescribed by the State Government in this
behalf. Such applications shall be submitted before such date as the
Canal Officer shall duly notify in such manner as he thinks best for the
information of all such persons interested in making such applications.

(2) On receipt of an application for supply of water on yearly or
seasonal basis under sub-section (1), a Canal Officer shall acknowledge
the same forthwith. If the application is not in accordance with the
prescribed form, the Canal Officer may return it to the applicant and
direct the applicant to submit it again in the prescribed form duly
completed before the date notified under sub-section (I ). The applica-
tion duly completed which is submitted before the date aforesaid shall
also be duly acknowledged.

(3) Every such application shall be disposed of by the Canal Officer
within fifteen days from the last date notified as aforesaid and the deci-
sion of the Canal Officer notified on the notice board in the office of the
Canal Officer and at such other place or places as the Canal Officer may
direct and the decision so notified shall be deemed to be notice of such
decision to all the applicants.

(4) 1f the Canal Officer fails to notify his decision on the notice board
in his office as aforesaid, then the applicant shall be deemed to have
been permitted to take water from the canal specified in the application,
but subject to the same conditions on which supply of water from the
canal is sanctioned to other applicants.

(5) On receipt of an application for supply of water otherwise than on
yearly or seasonal basis, the Canal Officer shall deal with the applica-
tion in such manner as may be prescribed.

(6) Where an application is made for a supply of water to be used for
purposes other than those of irrigation, the Canal Officer may, with the
sanction of the Appropriate Authority, give permission for water to be
taken for such purposes under such special conditions and restrictions,
as to the limitation, control and measurment of the supply, as he may
be empowered by the Appropriate Authority to impose in each case.

Supply rates

59. (I) Such rates shall be liviable for canal water supplied for Determina-
purposes of irrigation, or for any other purpose under this Chapter as tion of
shall from time to time be determined by the Appropriate Authority : ;E:;’;];D;{

Provided that the water rates levied by the Company or the Zilla Parishad cannal
shall be determined with the previous approval of the State Government. water.

(2) The rates shall be payable by the person on whose application the
supply is granted, or by any person who uses the water so supplied.
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CHAPTER III
SUPPLY OF WATER ON VOLUMETRIC BASIS

60. (I) Where the holders or occupiers of not less than fifty-one
per cent of the lands or not less than fifty-one per cent of the holders or
occupiers of the lands to which supply of water under Chapter Il is sanc-
tioned from a canal which is provided with a device for measuring water
distributed therefrom give their consent in writing to the Canal Officer
duly empowered in this behalf to take water on payment on volumetric
basis and to form a Water Committee of all such holders or occupiers for
distribution of water on that canal in accordance with the provisions of
this Chapter. Such consent shall be binding on all the holders or
occupiers who will be supplied with water on that canal.

(2) The Canal Officer shall, thereupon by order in writing, require all
the holders and occupiers of such lands to take water from such canal
on payment on volumetric basis, and direct such holders and occupiers
to form the Water Committee within the period specified in the order.

(3) If the holders and occupiers fail to form the Water Committee, the
Canal Officer shall, after consulting such holders and occupiers, form
the Water committee.

(4) The Water Committee shall consist of five persons, one of whom
shall be a Sectional Officer or his nominee and the remaining four may
be appointed from time to time by the holders and occupiers of the lands
referred to in sub-section (1) from amongst themselves. The Sectional
Officer or his nominee shall give guidance or assistance—technical or
otherwise—to the Committee, and guide it in its deliberations with a
view to securing proper apportionment and distrubution of water to all
the holders and occupiers.

(5) The Water Committee may meet from time to time and may
follow such procedure as it deems fit for the transaction of the business.

(6) Such water rates shall be levied for canal water supplied to the
holders and occupiers for the purposes of irrigation as may be deter-
mined by the Appropriate Authority :

Provided that, no such water rates shall be determined by any Zilla
Parishad or by the Company except with the previous approval of the
State Government.

(7) The functions of the Water Committee shall be—

() to measure and receive the quantity of water at measuring
device and to ensure proper apportionment and distribution of the
same among its members ;

(i) to receive and enquire into complaints regarding distribution
of water and take immediate necessary action to set them right ;

(i) to make all efforts to prevent unauthorised use or waste of water;

(iv) to assist the Canal Officer in discharging his duties and in
detecting unathorised use of water ;

(v) to ensure that only sanctioned crops and areas are brought
under irrigation according to the provisions of this Act.

(8 If any holder or accupier is aggrived by any order or decision of the
Water Committee, then such holder or occupier may submit an appeal
to the Executive Engineer within thirty days from the date of receipt of
such order or decision. The decision of the Executive Engineer in such
appeal shall be final and conclusive, and shall not be called in question
in any court.
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CHAPTER IV
SUPPLY OF WATER UNDERIRRIGATION AGREEMENTS

61. Subject to the provisions of Chapter I of Part VI, agreements
may be made in accordance with the provisions of this Chapter,
between the Appropriate Authority and the holders and occupiers for the
supply of water for irrigation for a period of years specified in the
agreements.

Such agreements are called “irrigation agreement”.

62. An irrigation agreement—

(@) shall be for the irrigation of one or more specified crops which
are called “crops under agreement” ;

(b) shall be made with the holders and occupiers of all the lands
under the irrigable command of a canal in a village or in any other
specified area cultivated with the crops under agreement ; and

(c) when duly made in accordance with the provisions of this Chap-
ter shall be binding according to the terms of the agreement, on the
holders and occupiers of—

() all the lands within the irrigable command of a canal (including
wet lands) in the village or in other specified area cultivated with the
crops under agreement at the time from which the agreement has effect :

Provided that, where a scheme of consolidation has been confirmed
in respect of any land under the provisions of the Bombay Prevention
of Fragmentation and Consolidation of Holdings Act, 1947, the irriga-
tion agreement shall, from the year in which the holders and occupiers,
if any, are put into possession of the holdings,—

(@) be binding on the holders and occupires, if any, of all cultivable
land newly received in exchange for land which has ceased to be
under cultivation ;

(b) cease to be binding on the holders and occupiers, if any, of all
land which has ceased to be under cultivation ;

(@) all the lands described in sub-clause (i) together with such lands
as may be cultivated with the crops under agreement at any time
during the period of the agreement.

Explanation.—The land of the holders and occupires whereof an agree-
ment is binding is called “land under agreement”.

63. Where either the holders and occupiers of not less than two-
thirds of, or not less than ninety-five per cent. of the holders and occupiers
of, all the land under the irrigable command of a canal in village or in
any other specified area cultivated with crops under agreement have
given their consent to a proposed irrigation agreement in accordance
with the provisions of this Chapter, then the proposed agreement, if
accepted by a Canal Officer duly empowered in this behalf, shall be
deemed to be an irrigation agreement binding on the holders and occupiers
of all land in the irrigable command of a canal in such village or in any
other specified area cultivated with the crops under agreement.
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Consent to  64. (1) Where the title of an occupier of any land who is not holder
agreement pereof, is such that it will lapse on or before the expiry of the agricul-
necessary . S ; A
where tural year next following the date of an irrigation agreement applicable
land is in to such land, the consent of the holder to such agreement shall be bind-

possession jng on such occupier in respect of such land.
of occupier

other than
holder.

(2) Where the title of an occupier of any land who is not the holder
thereof, is such that will continue after the expiry of the agricultural
year next following the date of an irrigation agreement applicable to
such land, the consent of such occupier shall be necessary to the valid-
ity of the consent of the holder.

Publication  65. (1) The provisions of section 63 shall not apply unless a notice
of E";'c: has been published in the village or in any other specified area

agree;:;t concerned by a Canal Officer that he proposes to take an irrigation
is made. agreement in that village.

(2) Such notice shall be published in writing in some prominent place
in the village, or as the case may be, in such specified area, and shall be
proclaimed by beat of drum at least fourteen clear days before the agree-
ment is finally made.

Inclusion  66. The holder of a land which is not under the irrigable command of
.lmg;tfeéagg a canal but is capable of being irrigated from a canal or field-channel by
life. means of any mechanical contrivance designed to lift the water therein
may apply to a Canal Officer to have such land included in an irrigation
agreement, and if his application is granted, he shall be entitled to the
supply of water in accordance with the terms of such agreement in so

far as they may be applicable.

Charges 67. The charges for the supply of water under irrigation agreement
fogf f;fgr}f shall be levied at such water rates as may be fixed by the Appropriate

Authority:

Provided that, no such water rates shall be fixed by any Zilla Parishad
or the company except with the previous approval of the State
Government.

Liability ~ 68. In addition to any incident applying generally to liability for
~ dueto payment of water rates, all irrigation agreement shall be subject to the
irrigation ¢ 11 wing incidents, namely :—

agreement. ¥

(a) the canal revenue payable thereunder shall be payable—

(i) if the case falls under clause (c) (i) of section 62 for every year
on all land under agreement, whether it has been sown or not and
irrigated or not, and

(i) if the case falls under clause (¢) (i) of section 62 for any year
on all land under agreement, which has been sown that year with
any of the crops under agreement, whether it has been irrigated
or not;
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(b) the canal revenue payable on any land for any year shall be
collected from the occupier or on his default, from the holder of such
land;

(c) at any time when the amount of water available is deficient, or
when damage is anticipated to the canal if a full discharge of water is
delivered, its supply may be regulated in such manner as any Canal
Officer duly empowered in this behalf may determine;

(d) no claim shall arise against the Appropirate Authority for
compensation for any loss arising from a failuare or shortage in the
supply of water for irrigation or from an excess of such supply :

Provided that, rules may be made under this Act providing for
remission of rates charged for supply of water under an irrigation
agreement where there has been a failure of crops or a failure to
deliver water owing to a defect in the head works or distribution
system of a canal; and

(e) the holder of wet land under the irrigable command of a canal
in an irrigation agreement relating to the village or any other
specified area in which such land is situated shall be entitled to such
deduction, if any, from the rates charged for the supply of water under
an irrigation agreement as may be provided by rules made under this
Act.

69. (1) An irrigation agreement may be cancelled by mutual Cancella-
consent between the Appropriate Authority and holders and occupiers of tion of
not less than two-thirds of, or not less than ninety-five per cent. of the ggr;eurx:;
holders and occupiers of, the land under agreement at the time of such ansent_
cancellation.

(2) The provisions of sections 64 and 65 shall apply to the cancella-
tion of an irrigation agreement as if consent to the cancellation were
consent to the making of such agreement.

70. (1) If, in the opinion of a Canal Officer duly empowered in that Cancella-
behalf, the holders and occupiers, under an irrigation agreement, fail to tion of
maintain their field-channels, then provisions of section 31 shall apply e

3 ¢ 5 or failure
as they apply in relation to a field-channel under that section. If the to Ao
holders and occupiers fail to maintain their field-channels on two or tain field:
more such occasions, the Canal Officer duly empowered in this behalf channels.
may, at any time after giving notice, cancel, with the previous approval
of the Appropriate Authority, the irrigation agreement.

(2) An order of the Canal Officer under this section shall be in
writing and shall be published in some prominent place in the village or
in any specified area concerned and shall be proclaimed by beat of drum;
and thereupon the irrigation agreement shall cease to have effect.

71. With the previous sanction of the Appropriate Authority, a General
Canal Officer duly empowered in this behalf may at any time cancel any Ppower to
irrigation agreement and in such case, the compensation for damages ©2n¢el
in respect of any land under agreement shall be equal to the amount of 28r¢¢™ment:
the canal revenue which would have been payable in respect of such
land for the remainder of the period of the agreement. The distribu-
tion and payment of such compensation shall be made according to rules
made under section 114.
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CHAPTERV
SUPPLY OF WATER UNDER SCHEME
Supply of 72. (1) Where, in the opinion of the Appropriate Authority, a canal
water g likely to irrigate lands not exceeding 200 hectares (500 acres) in area,
under o with a view to providing supply of water from such canal more
scheme. S . S é A
economically in the public interest, the Approriate Authority may, by
notification in the Official Gazette, prepare a draft scheme for supply of
water from such canal to such lands. The draft scheme shall provide
for handing over the management of the canal and distribution of water
therefrom to the Water Committee oppointed under section 74.

(2) The draft scheme shall contain the following particulars, that is
to say :—

{a) the area to which the scheme applies ;

(b) the survey numbers of lands included in such area and the
names of holders and occupiers thereof ;

(c) the period or periods during which water will be supplied to such
lands;

(d) the crop or crops which will be permitted to be grown thereon ;

(e) the water rate at which water may be supplied to each land
included in the scheme :

Provided that, no water rate shall be determined by any Zilla Parishad
or the company except with the previous approval of the State
Government ;

(f) the amount to be paid by the Appropriate Authority for the
management of the canal to the Water Committee ;

(g) for the publication of the scheme in the Official Gazette, and

(h) fixing the period of not less than three months from the date of
receipt of the individual notice under sub-section (3) for submission
of objections or suggestions to such scheme.

(3) After the publication of such notification in the Official Gazette,
the Canal Officer shall as soon as practicable serve individual notice on
the holders and occupiers who are likely to be affected by such notifica-
tion.

(4) After considering such objections and suggestions, if any, as may
have been received within the period fixed as aforesaid, the Appropriate
Authority may, after making due inquiries, sanction the draft scheme
with or without any modifications or may reject it.

(5) The scheme as sanctioned under sub-section (4) shall be
published in the Official Gazette, and in the village and at the headquar-
ters of the taluka and of the district in which the lands included in the
scheme are situate and shall, on such publication, be final. g

Effect of  73. (1) The Scheme shall come into force on such date as the
scheme; Appropriate Authority may, by notification in the Official Gazette,
power to appoint and shall have effect as if it were enacted in this Act.
sch;;r,: (2) Notwithstanding anything contained in sub-section (1), the scheme
may at any time be varied by a subsequent scheme made, published
and sanctioned in accordance with the provisions of section 72; and the
provisions of this Part shall apply in relation to such varied scheme.
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74. (1) After a scheme has come into force under section 73, the Appoint-
Appropriate Authority shall appoint a Water Committee to execute the ment of
scheme, subject to the superintendence, direction and control of the Water

Canal Officer appointed by the Appropriate Authority for the purpose. S"":L“it'
(2) The Water Committee shall consist of five persons of whom one Eit;cute

shall be the Sectional Officer or his nominee and the remaining four gcheme
persons may be appointed from amongst the holders or occupiers of land and its
included in the scheme by the Appropriate Authority or any officer thereof powers.
duly empowered in that behalf.

The members of the Committee shall hold office for a period of two years
from the date of their appointment. It shall be lawful for the Appropriate
Authority to terminate the appointment of all or any members of the Com-
mittee at any time by an order in writing without assigning any reasons.

The Water Committee may meet from time to time, and may follow
such procedure as it deems fit for the transaction of its business. The
Sectional Officer or his nominee shall give all assistance, technical or
otherwise, to the Committee, and guide it in its deliberations with a
view to securing proper apportionment and distribution of water to all
the holders and occupiers.

{3) The Water Committee shall—

(a) manage the canal and ensure proper distribution of water to
the lands included in the scheme ;

(b) decide the crops to be grown during any period or periods
according to the provisions of the scheme ;

(c) carry out day-to-day maintenance and repairs of the canal ;

(d) maintain the irrigation system of the canal beyond the outlet
in a fit state of supply of water ;

(e) assist the Canal Officer—

(i) in detecting and preventing encroachment on the canal and
on the lands appertaining thereto ;

(i) for preventing damage to the canal ; and

(iti) for repairing any damage caused to the canal ;

(f) have power to impose a penalty for unauthorised use of water,
or use of water out of turn or for growing crops contrary to the provi-
sions of the scheme :

(g) maintain accounts of the amount paid to it in such manner as
may be prescribed.

(4) The penalty may consist of a fine not exceeding two hundred
rupees, and it shall be liable to be recovered as an arrear of land revenue.

(5) Any person aggrieved by the decision of the Water Committee may
within forty-five days from the date of receipt of the decision of the
Water Committee make an appeal to the Canal Officer or any officer
duly empowered by the Appropriate Authority for the purpose.

(6) The Appropriate Authority may, not later than two years from the
date of the order, call for and examine the record of any inquiry or pro-
ceeding underlying such order of the Water Committee, or of the officer
appointed by it, for the purpose of satisfying itself as to the legality or
propriety of any decision or order, passed or as to the regularity of the
proceeding, and it may pass any order upholding, annuling, modifying or
reversing the order of the Water Committee or of any such officer :

Provided that, no order affecting any person shall be made unless
such person is given a reasonable opportunity of being heard.
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PART VII
Awarp OF COMPENSATION
Compensation when claimable
Compensa- 75, (I) Compensation may be awarded in respect of any substantial
tion in 4amage caused by the exercise of any of the powers conferred by this
cases of . i ’ . i .
ascertainable Act, which is capable of being ascertained before exercising of such pow-
substantial ers, and in all other cases, ascertained and estimated at the time when
damage. the damage is caused :

Provided that, no compensation shall be so awarded in respect of any
damage arising from—

(@) deterioration of climate, or

(b) stoppage of navigation or the means of rafting timber or of
watering cattle, or

(¢) stoppage or diminution of any supply of water in consequence of
the exercise of the power conferred by section 11, if no use have been
made of such supply, within the five years next before the date of
issue of the notice under section 80, or

(d) failure or stoppage or diminution of the water in a canal when
such failure or stoppage or diminution is due to—

() any cause beyond the control of the Appropriate Auhtority ;

(i) the execution of repairs, alterations or additions to the canal ; or

(i) any measures considered necessary by any Canal Officer duly
empowered in this behalf for regulating the proper flow of water in the
canal, or for maintaining the established course of irrigation or for

conserving supply of water under clause (g) of section 49.

(2) Any person, who suffers loss from any stoppage or diminution of
his water-supply due to any of the causes specified in clause (d) of the
proviso to sub-section (1), shall be entitled to such remission of the water
rate payable by him as may be authorised by the Appropriate Authority.

Limitation 76, No claim for compensation under this Act shall be entertained
of claims. pfter the expiration of twelve months from the time when the damage
complained of commenced, unless the Collector is satisfied that the
claimant had sufficient cause for not making the claim within such period.
Summary decisions

Compensa-  77. (I) In every case of entry upon any land or building under
22;;2; section 12, section 13, section 14 or section 15 or section 22 or section
caused by 36, the Canal Officer or person making the entry shall ascertain and
entry on record the extent of the damage, if any, caused by the entry, or in the

land, etc. execution of any work, to any crop, tree, building or other property.

(2) Within one month from the date of such entry referred to in
sub-section (1), compensation shall be tendered by a Canal Officer duly
empowered in this behalf to the holder or owner of the property damaged.

(3) If such tender is not accepted, the Canal Officer shall forthwith
refer the matter to the Collector for the purpose of making inquiry as to
the amount of compensation and deciding the same.
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78. If the supply of water to any land irrigated from the canal is
interrupted otherwise than in the manner described in clause (d) of the
proviso to sub-section (1) of section 75, the holder of such land may
present a petition for compensation to the Collector, for any loss arising
from such interruption, and the Colllector, after consulting the
Canal Officer, shall award to the petitioner reasonable compensation
for such loss.

79. The decision of the Collector under either of the last two preced-
ing sections as to the amount of compensation to be awarded shall, sub-
ject to an appeal which may provided by rules made under section 114,
be conclusive. Where any such appeal is provided, then the decision of
the Appellate Authority shall also be conclusive.

Formal adjudications
80. As soon as practicable after the issue of a notification under
section 11, the Collector shall cause public notice to be given at conve-
nient places, stating that the Appropriate Auhtority intends to apply or
use the water referred to in that section, that the claims for compensa-
tion may be made before him.

A copy of sections 75 and 76 shall be annexed to every such notice.

81. All claims for compensation under this Act, other than claims of
the nature provided for in section 77 and section 78 shall be made
before the Collector of the district in which such claim arises.

82. The Collector shall inquire into every such claim and deter-
mine the amount of compensation, if any, which should in his opinion
be given to the claimant ; and sections 11, 12, 124, 13, 14, 15, 15A, 18 to
31, 45 and 52 of the Land Acquisition Act, 1894 shall apply to such
inquiries.

83. (I) In determining the amount of compensation under the last
preceding section, regard shall be had to the diminution in the market
value, at the time of awarding compensation, of the property in respect
of which compensation is claimed.

(2) Where such market value is not ascertainable, the amount shall
be reckoned at twelve times the amount of the diminution of the
annual net profits of such property, caused by the exercise of the powers
conferred by this Act.

84. All sums of money payable for compensation awarded under
section 82 shall become due three months after the claim for such
compensation is made ; and simple interest at such rate as may be
fixed from time to time shall be allowed on any such sum remaining
unpaid after the said three months, except when the non-payment of
such sum is caused by the neglect or refusal of the claimant to receive
the same.
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Abatment of land revenue and rent

85. If compensation is awarded under section 82 on account of a
stoppage or diminution of supply of water in respect of any land paying
revenue to the State Government, and the amount of the revenue pay-
able on account of such land has been fixed with referrence to the water
advantages appertaining thereto, the holder of the said land shall be
entitled to an abatement of the amount of revenue payable to such
extent as shall be determined by the Collector.

86. (1) Every inferior holder of any land in respect of which such
compensation has been paid shall, if he receives no part of the said
compensation, be entitled to an abatement of the rent previously pay-
able by him to the superior holder thereof in proportion to the reduced
value of the holding.

(2) But if water supply which increases the value of the holding is
afterwards restored to the said land otherwise than at the cost of the
inferior holder, the superior holder shall be entitled to enhance the rent
in proportion to such increased value :

Provided that the enhanced rent shall not in any case exceed the
rent payable by the inferior holder before the abatment, unless the

superior holder shall, independently of the provisions of this section, be
entitled so to enhance the previous rent.

87. The provisions in relation to compensation in this Part shall not
apply to compensation claimed or awarded under the provisions of
section 44.

PART VIII
REecoverY ofF WATER RATE

88. (1) Every water rate leviable or charged under this Act shall be
payable on such dates and to such officers as shall from time to time be
determined under the orders of the Appropriate Authority. If the water
rate is not paid on or before the due date, then there shall be paid an
extra charge not exceeding ten per cent. of the amount due as may be
prescribed.

(2) Any such water rate or instalment thereof which is not paid on
the date when it becomes due shall be deemed an arrear of land
revenue due on account of the land, being either land under the irrigable
command of a canal or land for the use of which canal water was
supplied or which is benefited by percolation or leakage from any canal
and shall be recoverable as such arrear by any of the process specified
in section 176 of the Maharashtra Land Revenue Code, 1966, including
the forfeiture of the said land.

[ 1976 : Mah. XXXVIII
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(3) Any rent payable to the owner of a field-channel by a person
authorised to use such field-channel may be paid in such instalments
and on such dates as the Canal Officer duly empowered to act under
section 29 shall direct and no more of such rent shall at any time be
payable to the owner thereof than is actually recovered from the person
liable to pay.

(4) (a) Any other sum due to the State Government or to Canal Officer
under the provisions of this Act whether on behalf of the State Govern-
ment or any other person under Part IV of this Act which is not paid
when demanded shall, and

(b) any rent or instalment thereof payable to the owner of the field-
channel which is not paid when it becomes due may, on behalf of the
owner,

be recoverable as an arrear of land revenue in accordance with the
provisions of the Maharashtra Land Revenue Code, 1966.

89. (I) When the amount of water rate or instalment thereof or any
other sum due in respect of any land payable to the Company or Zilla
Parishad or to the Canal Officer on behalf of the Company or Zilla Parishad
under the provisions of this Act is not paid to the Company or Zilla
Parishad or to such Canal Officer on the date when it becomes due or
when demanded after it has become due, such amount or sum may
be recovered according to the provisions of sub-section (2) of this
section.

(2) Where any amount or sum or any instalment thereof payable to
the Company, Zilla Parishad or to any Canal Officer on behalf of the
Company or Zilla Parishad by or under this Act is not paid on the date
when it becomes due—

(a) and the claim is not disputed, or the amount in dispute does not
exceed Rs. 100, the Canal Officer duly empowered to enforce the pro-
visions of this section may send to the Collector a certificate under
his hand indicating therein the sum which is due to, or claimed by,
the Company, Zilla Parishad or Canal Officer, as the case may be, and
thereupon, the Collector shall recover the sum due or claimed as
arrear of land revenue ;

(b) and the claim is disputed, and the amount in dispute
exceeds Rs. 100, then it shall be referred to the Tribunal consisting of
one person constituted by the State Government for the purpose ; and
the Tribunal shall, after making such inquiry as it deems fit, and
after giving to the persons by whom the amount is alleged to be
payable, an opportunity of being heard, decide the question. The
decision of the Tribunal shall be final, and thereupon, the Collector
shall recover the amount determined to be due as an arrear of land
revenue.
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(3) Subject to the provisions of this Act and to the previous approval of
the State Government, the President of the Tribunal may make regula-
tions for regulating the practice and procedure of the Tribunal, includ-
ing the award of costs by the Tribunal, the levy of any process fee, provi-
sions for recovery thereof in the form of court-fee stamps, the right of
appearance before the Tribunal, the place or places of its sitting, the
disposal by the Tribunal of any proceedings before it notwithstanding
that in the course thereof there has been a change in the person
sitting as member of the Tribunal and generally, for the effective
exercise of its powers and discharge of its functions under this Act.

(4) The regulations made under this section shall be published in
the Official Gazette.
PART IX
OBTAINING LABOUR FOR CANALS ON EMERGENCIES

procedure  90. (1) Whenever it appears to a Canal Officer duly empowered to

for obtain- Act under this section that—
ing labour

for works (a) unless some work or repair is immediately executed such seri-
or repairs  opus damage will happen to any canal as to cause sudden and exten-

urgently sive lic injury ;
required. ive public mjury ;

(b) unless some clearance of a canal or other work which is neces-
sary in order to maintain the established course of irrigation is
immediately executed, serious public loss will occur ; and

(o) the labourers necessary for the proper execution of such repair,
clearance or work cannot be obtained in the ordinary manner within
the time that can be allowed for the execution of the same so as to
prevent such injury or loss ;

the said Canal Officer may, by order under his hand, direct that the
provisions of this section shall be put into operation for the execution
of such repairs, clearance or work ; and thereupon every able-bodied
person, who holds land or resides in the vicinity of the locality where
such repair, clearance or work has to be executed and whose name
appears in the list hereinafter mentioned shall, if required to do so by
such officer or by any person authorised by him in this behalf, be
bound to assist in the execution of such repair, clearance or work by
labouring thereat as such officer or any person authorised by him in

this behalf may direct.

(2) All persons s0O labouring shall be entitled to payment at rates which
shall not be less than the highest rates for the time being paid in the
neighbourhood for similar labour.

List of 91. Subject to such rules as may from time to time be prescribed
Labourers. ynder section 114 in this behalf, the Collector shall prepare a list of
persons liable to be required to assist as aforesaid, and may from time to

time add to or alter such list or any part thereof.

Reports to 92, All orders made under section 90 shall forthwith be reported to

be m%j:n‘;yl the Collector and the Appropriate Authority.
Officer.
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PART X
PEeNALTIES
93. (1) Whoever voluntarily and without proper authority— Penalty for
damaging
(a) damages, alters, enlarges or obstructs any canal ; canal, etc.

(b) interferes with, or increases or diminishes the supply of water
in, or the flow of water from, through, over or under any canal, or by
any means raises or lowers the level of the water in any canal ;

(c) pollutes or fouls the water of any canal so as to render it less fit
for the purposes of which it is ordinarily used ;

(d) destroys, defaces or removes any land or level mark or water
guage fixed by the authority of a public servant;

(e) destroys, tampers with, or removes, any apparatus, or part of
any apparatus, for controlling, regulating or measuring the flow of
water in any canal ;

(f) passes, or causes animals or vehicles to pass in or across any of
the works, banks or channels of a canal contrary to rules made under
section 114 after he has been directed to desist therefrom §

(g) causes or knowingly and wilfully permits cattle to graze upon
any canal or flood embankment, or tethers or causes, or knowingly
and wilfully permits cattle to be tethered, upon any such canal or
embankment, or roots up any grass or other vegetation growing on
any such canal or embankment, or removes, cuts or in any way
injures or causes to be removed, cut, or otherwise injured any tree,
bush, grass or hedge intended for the protection of such canal or
embankment ;

(h) neglects, without reasonable cause, to assist or to continue to
assist in the execution of any repair, clearance or work, when law-
fully bound so to do under section 90 ;

(i) eases oneself on the banks, or in the channel, of a canal ;

(j) damages, alters or obliterates boundaries of areas in which
irrigation from a canal is authorised by a Canal Officer P

(k) fails to close the temprorary channels dug out for supply on a
temporary basis after the period of sanction is over ;

() fails to asist a Canal Officer in the discharge of his duties when-
ever called for ;

(m) violates any rules made under section 114 for breach whereof
the State Government shall, in such rules, direct that a penalty may
be incurred ;

oo
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(2) without prejudice to the provision of section 19, whoever
obstructs the field to field irigation from any canal ;

(3) whoever contravenes the provisions of this Act or any rules made
thereunder ;

(4) whoever uses water from the canal in an unauthorised
manner ; or

(5) whoever being responsible for the maintenance of a field-chan-
nel, or using a field-channel, neglects to take proper precautions for the
prevention of waste of the water thereof, or interferes with the authorised
distribution of the water therefrom, or uses such water in an
unauthorised manner or prevents or interferes with the lawful use
of such field-channel by any person authorised to use the same or
declared to be joint owner thereof under section 29 ;

shall, when such act does not amount to an offence of committing
mischief within the meaning of the Indian Penal Code, on conviction,
be punished for each such offence with fine which may extend to five
hundred rupees or with imprisonment for a term which may extend to
six months or with both, and in the case of a continuing offence with an
additional fine which may extend to fifty rupees for every day during
which such offence continues after conviction for the first such offence.

94. Whoever without proper authority—

(1) pierces or cuts through or attempts to pierce or cut through, or
otherwise to damage, destroy or endanger the stability of any canal ;

(2) opens, shuts or obstructs or attempts to open, shut or obstruct
any sluice in any canal ;

(3) makes any dam or obstruction for the purpose of diverting or
opposing the current of a river or canal on the bank whereof there is
a flood-embankment or refuses or neglects to remove any such dam
or obstruction when lawfully required so to do;

shall, when such act shall not amount to an offence of committing
mischief within the meaning of the Indian Penal Code, on conviction,
be punished for each such offence with fine which may extend to one
thousand rupees, or with imprisonment for a term which may extend to
one year or with both, and in the case of a continuing offence, with an
additional fine which may extend to fifty rupees for every day during
which such offence continues after conviction for the first such offence.

95. Whenever any person is convicted under either of the last two
preceding sections, the convicting Magistrate may order that he shall
remove the obstruction or repair the damage in respect of which the
conviction is held within a period to be fixed in such order. If such
person neglects or refuses to obey such order within the period so fixed,
any Canal Officer duly empowered in this behalf may remove such
obstruction, or repair such damage, and the cost of such removal or
repair as certified by the said officer, shall be leviable from such person
by the Collector as an arrear of land revenue.
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96. Any person in charge of, or employed upon any canal, may
remove from the lands or buildings belonging thereto, or may take into
custody without a warrant, and take forthwith before a Magistrate or to
the nearest police station, to be dealt with according to law, any person
who within his view—

(1) wilfully damages, obstructs or fouls any canal ; or

(2) without proper authority interferes with the supply or flow of
water, in or from any canal, or in any river or stream so as to endan-
ger, damage, make dangerous or render less useful any canal.

97. (1) Notwithstanding anything contained in the foregoing provi-
sion of this Part, where a Canal Officer duly empowered in this behalf is
of opinion that water in any canal is being used unauthorisedly, the
Canal Officer may, with a view to preventing such use, direct any
person to desist immediatly on the issue of such direction from using
water on such canal unauthorisedly. ![On his failure to comply with
the direction, notwithstanding anything contained in this Act or in any
law for the time being in force or in any agreement for the supply of
water or electricity, it shall be lawful for the Canal Officer, with the
assistance of the police and the licensee or other authority supplying
electricity, by order to direct the seizure and removal of the machine,
contrivance, equipment or any other appratus whatsoever, with which
water was or is being lifted or used unauthorisedly from such canal or
the discontinuance or reduction of the supply of electricity to the
consumer by the licensee or other authority 2[for such period as may be
specified in the order and such period shall not be beyond the 30th day of
June next following the order. Any machine, contrivance, equipment
or apparatus so seized shall be kept in safe custody, till the period speci-
fied by the Canal Officer in his order.] It shall be obligatory on the
licensee or other authority to comply forthwith with any direction
issued by the Canal Officer under this sub-section.]

The machine, contrivance, equipment or appratus removed as afore-
said shall be restored to the person from whose custody it was removed
after the expiry of the period specified in the order :

Provided that if the Canal Officer is of opinion that water in any canal
is being persistently used by any person unauthorisedly, the Canal
Officer may, after giving such person a reasonable opportunity of being
heard, direct that the machine, contrivance, equipment or apparatus
removed as aforesaid be forfeited to the Appropriate Authority.

(2) Any person aggrieved by the order of the Canal Officer under
sub-section (I) may, within 15 days of the date of receipt of such order by
him, appeal to the Appropriate Authority, and that Authority may, with
the least possible delay, pass such order as it may deem fit in the circum-
stances of the case. The decision of the Appropriate Authority in appeal
and subject thereto, the decision of the Canal Officer shall be final.

98. Notwithstanding anything contained in the Code of Criminal
Procedure, 1973, all offences punishable under sections 93 and 94 shall
be cognizable and bailable.

99. Whoever abets any offence punishable under this Act, or attempts
to commit any such offence shall be punished with the punishment
provided in this Act for such offence.

! This portion was substituted for the original by Mah. 31 of 1984, s. 3.
* This portion was substituted by Mah. 24 of 1989, s. 2.
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reward to 100. If a person notices an unauthorised use of canal water for which
H;Z;c;; punishment has been provided in this Act and the rules made thereun-
der and if he informs a Canal Officer in writing of such use and if this
information leads to the detection of the offence and of the person re-
sponsible for the offence, the Appropriate Authority may grant him such

reward as it may deem fit.

Compen-  101. Whenever any person is fined for an offence under this Act,
sation t0 (pe court which imposes such fine, or which confirms in appeal or
pzf-:l:rt: revision a sentence of such fine, or a sentence of which such fine forms
injured. part, may direct that the whole or any part of such fine may be paid by

way of compensation to any person injured by such offence.

Com- 102. (1) The Appropriate Authority may either before or after the
p°undmogr institution of proceedings for any offence punishable under this Act, or
offences, the rules made thereunder, accept from any person charged with such

offence by way of composition thereof a sum of money not exceeding two
hundred and fifty rupees within such time as Appropriate Authority may
determine.

(2) On payment by such person of such sum, such person, if in
custody, shall be set at liberty and, if any proceedings in any criminal
court have been instituted against such person in respect of the
offence, the composition shall be deemed to amount to an acquittal and
no further criminal proceedings shall be taken against such person in
respect of such offence.

PART XI
AppEAL AND REVISION

Appeal and 103, (I) Every order passed by a Canal Officer under sections 20,
revision. 55 31 33,51, 52, 53, 55 and 56 and every order made by an authorised
Canal Officer in relation to the provisions of section 34 or section 40
shall be appealable to the Canal Officer who is next higher in rank. If
the order is passed by a Canal Officer who is a Chief Engineer, then the

order shall be appealable to the Appropriate Authority.

(2) Every order passed under any provision of this Act for which no
specific provision has been made shall be appealable to such officer as
may be prescribed.

(3) Every appeal shall be presented within thirty days of the date of
receipt of the order by the appellant.

(4) The Appropriate Authority may call for and examine the record of
any decision, order, or proceedings of any Canal Officer under this Act
for the purpose of satisfying itself as to the legality or propriety of any
decision or order passed and as to the regularity of the proceedings of
such Canal Officer. If in any case it appears to the Appropriate Author-
ity that any decision, order or proceedings so called for should be modi-
fied, annuled, or reversed, it may pass such order thereon as it deems fit:

Provided that the Appropriate Authority shall not modify, annul or
reverse any decision or order without giving to the persons affected
thereby a reasonable opportunity of being heard.
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PART XII

MISCELLANEOUS
104. No suit shall lie in any civil court contesting the validity of
Canal Officer’s order, under section 32, 70 or 71; and no claim whatso-
ever made against the Appropriate Authority for approving or sanction-
ing any such order shall entertained by any civil court.

105. (I) On the publication of a notification in the Official Gazette
under section 3 of this Act or from the date of modification of that notifi-
cation under that section, any person desiring to construct a well in his
land in the irrigable command of the canal referred to in such notifica-
tion, shall inform the Canal Officer of his intention to do so.

(2) If such person constructs any well without informing the Canal
Officer, then the Canal Officer may impose on him a fine of a sum not
exceeding one hundred rupees.

106. All rights to cut grass, to graze cattle, to cultivate land or to do
other acts on land in the bed of or on the bank of any canal and to fish or
ply a vessel in a reservoir or tank on, across or along a canal or channel
maintained or controlled by the Appropriate Authority shall vest in the
Appropriate Authority and the Appropriate Authority may dispose of any
such rights in such manner as may be prescribed.

107. No person shall conduct mining or quarrying operations
requiring the use of explosive within a distance of 200 metres from the
boundaries of a canal, without the written permission of the Canal
Officer duly empowered in this behalf.

108. When a person damaging, altering, enlarging or obstructing any
canal or causing damage or obstruction to, or alteration or enlargment of
such canal without proper authority cannot, after such enquiry as the
Canal Officer may deem fit, be identified, the Canal Officer, after giving
not less than one month’s notice in writing to the holders and occupiers
of all lands benefited thereby and after hearing their representations, if
any, recover from them in such proportion as he thinks fit the cost of
repair of such damage or removal of such alteration or obstruction or of
enlargement of such canal, as the case may be.

109. Any Canal Officer empowered under this Act to conduct any
inquiry may exercise all such powers connected with summoning and
examining of witnesses and the production of documents as are
conferred on civil courts by the Code of Civil Procedure, 1908; and every
such inquiry shall be deemed to be a judicial proceeding within the
meaning of sections 193 and 228 of the Indian Penal Code.
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110. The Appropriate Authority, and subject to the previous approval
of the Appropriate Authority, any Canal Officer may, by notification in
the Official Gazette, direct that all or any of the powers conferred or
duties imposed on it or him by or under this Act may, subject to such
restrictions and conditions, if any, be exercised also by such officer not
below such rank, as may be specified in the notification.

111. Service of any notice under this Act shall be made by deliver-
ing or tendering a copy thereof signed by the officer therein mentioned.
Whenever it may be practicable, the service of the notice shall be made
on the person therein named. When such person cannot be found, ser-
vice may be made on any adult male member of his family residing with
him, if no such adult male member can be found, the notice may be
served by fixing the copy on the outer door of the house in which the
person therein named ordinarily dwells or carries on business; and, if
such person has no ordinary place of residence within the district, service
of any notice may be made by sending a copy of such notice by post in a
registered cover addressed to such person at his usual place of residence.

112. (I) The State government may, by an order in writing, give to
the Company or any Zilla Parishad such instructions or directions for
the maintenance OrT administration of the canals constructed,
controlled or managed by it in such manner and within such period as
may be specified in the order; and it shall be duty of the Company or the
Zilla Parishad to give effect to such instructions or directions.

Parishad fails to give effect to such
instructions or directions within the period specified in the order, the
State Government may carry out the repairs or maintain the canal at
its own expense in the manner indicated in the order made under
sub-section (1); and the expenses of such repairs or maintenance of the
canal shall forthwith be paid by the Company or the Zilla Parishad to the
State Government.

(3) If the expenses of such repairs or maintenance are not so paid,
the Canal Officer duly empowered in this behalf may direct the officer-
in-charge of the treasury or bank in which the Company has its account
or in which the district fund of the Zilla Parishad is kept, to pay the
expenses of repairs or maintenance or as much portion thereof as is
possible, from the balance of such account, or such fund, as the case may be.

113. No suit, prosecution, or other legal proceedings shall be
maintained against any public servant or persons appointed under this
Act in respect of anything in good faith done or purporting to be done
under the provision thereof or the rules made thereunder.

(2) If the Company or a Zilla

114. (I) The State Government may, by notification in the Official
Gazette and subject to the condition of previous publication, make rules
for the purpose of carrying into effect the provisions of this Act.

[ 1976 : Mah. XXXVIII
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(2) In particular and without prejudice to the generality of the

provisions of sub-section (1), such rules may provide for all or any of the
following matters, namely :(—

() under clause (24) of section 2, the manner in which payment
shall be made for supply or facility of water from a canal;

() under clause (a) of section 4, declaring the meaning of ‘wet’ in
relation to lands;

(1) under section 10, specifying the class of Canal Officers by whom
the duties shall be performed or power exercised;

(i) (@) under clause (ix) of section (2) of section 34, prescribing the
other particulars which the draft scheme for compulsory construc-
tions of field channels shall contain;

(b) under sub-sections (3) and (4) of section 34, prescribing the
manner of publishing the draft scheme and the final scheme;

(v) under section 35, prescribing the manner of construction of field
channels under the final scheme ;

() under sub-section (2) of section 37, prescribing the form of, and
the manner in which, the notice to holders and occupires of land to
construct field channels shall be given;

(vi) under clause (a) of sub-section (1) of section 39, prescribing
the form of certificate of completion of field-channel to be issued by
an authorised Canal Officer;

(vii) under sub-section (3) of section 44, all matters connected with
the enforcement of the provisions of the Land Acquisition Act, 1894
in so far as they are applicable to the acquisition of land or extin-
guishment of the right or interest;

() under sub-section (3) of section 47, determining the crops, and
the period or periods during which such crops may be sown, planted
and grown and for regulating supply of water for the purpose and for
matters referred to in that sub-section;

(x) under section 52, fixing charges for unauthorised use of water;

(x) under sub-section (1) of section 53, fixing charges in respect of
water suffered to run to waste;

(xi) under sub-section (1) of section 57, regulating the supply of
water from any canal and also prescribing dates before which applica-
tions for supply of water shall be made and for sanctioning supply;

(xt) under sub-section (1) of section 58, prescribing the form of
application for supply of water from a canal; and under sub-section (35),
the manner in which the application for supply of water shall be dealt
with;

(xiv) under section 68, providing for remission of rates charged for
supply of water under an irrigation agreement, where there has been
a failure of crops or failure to deliver water owing to a defect in the
head works or distribution system of a canal; and for deduction from
rates under clause (e) of that section;
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(xv) under section 71, providing for distribution and payment of com-
pensation for damages in respect of any land under any irrigation
agreement when such agreement is cancelled;

(xvi) under section (3) (g) of section 74, prescribing the manner in
which the accounts of the amounts paid to the Water Committee shall
be maintained by it;

(xvi) under sub-section (1) of section 88, rules for determining the
amount of extra charge;

(xvii)) under section 91, the guidelines subject to which the
Collector shall prepare, add to or alter a list of persons liable to be
required to assist on works or repairs urgently required;

(xiy under section 93, regulating the animals or vehicles to pass
in or across any of the works, banks or channels of a canal and also
for directing that a penalty may be incurred for breach of any rule;

(xx under sub-section (2) of section 103, prescribing the officers to
whom appeals against orders passed under any provisions of the Act
shall be made in cases where there is no specific provision;

(xxi) under section 105, prescribing the manner in which a person
desiring to construct a well in his land under the irrigable command
of a canal is required to inform the Canal Officer;

(xxi)) under section 106, prescribing the manner in which the
Appropriate Authority may dispose of the rights in tank, bed-lands,
fishing and plying of vessels in tanks, etc.;

(Joaii) under section 120, the guide lines subject to which the
Canal Officer may commute any right contained in the record of rights
which in his opinion cannot be continued having regard to the
maintenance or management of any Second Class Irrigation Works;

(;oav) under sub-section (1) of section 129, prescribing the guide-
lines for construction of a Water Committee for each village in which
a Second Class Irrigation Work is situated;

(xxu) for any other matter for which rules are required to be made
under this Act, or generally for carrying out the purposes thereof.

(3) Every rule made under this Act shall be laid as soon as may be,
after it is made, before each House of the State Legislature while it is in
session for a total period of thirty days which may be comprised in one
session or in two succeessive sessions, and if, before the expiry of the
session in which it is so laid or the session immediately following, both
Houses agree in making any modification in the rule or both Houses
agree that the rule should not be made, and notify such decision in the
Official Gazette, the rule shall from the date of publication of such notifi-
cation have effect only in scuh modified form or be of no effect, as the
case may be; so however, that any such modification or annulment shall
be without prejudice to the validity of anything previously done or
omitted to be done under that rule.
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115. Nothing in this Act shall be deemed to apply to any canal, chan-
nel, reservoir, lake or other collection of water belonging to, or vesting,
or under the control of any local authority other than Zilla Parishad.

116. (1) Notwithstanding anything contained in this Act, where a lift
irrigation work has been constructed, maintained or controlled by a society
before the commencement of the Act or any society desires after such
commencement to construct, maintain or control any such work, and the
society desires that certain provisions of this Act and rules made there-
under should apply to such work or all the lands within the irrigable com-
mand of the work or the lands adjoining thereto, the society shall make
an application to the Canal Officer duly empowered by the Government in
this behalf stating therein the location of the work, the area within the
irrigable command of the work and the provisions of the Act and the rules
made thereunder which should apply to such work or the lands aforesaid
and such other particulars as the Canal Officer may require.

(2) On receipt of the application under sub-section (1), the Canal
Officer shall verify the contents of the application and shall forward the
application to the State Government with his own remarks thereon. In
forwarding the remarks, the Canal Officer shall in particular examine
the provisions of the Act and the rules which the society desires should
be made applicable to the lift irrigation work and the aforesaid lands and
offer his remarks on the extent of protection the society is likely to
receive in relation to such work or lands whether or not it is necessary
to extend any other provisions of the Act or rules or whether or not pro-
visions of the Act or rules specified by him should not be applied to such
work and lands and the consequences flowing from the application of
such provisions to the lift irrigation work and lands.

(3) The State Government on receipt of the application and remarks
of the Canal Officer may, by a notification in the Official Gazette, direct
that such provisions of the Act and the rules thereunder, if any, shall
apply to such irrigation work and lands subject to such conditions, if
any, as may be specified in the notification; and thereupon, the provi-
sions of the Act and the rules, if any, specified in the notification shall
take effect in relation to such lift irrigation work and lands as they take
effect in relation to a canal of an Appropriate Authority :

Provided that no notification, which does not provide for complying
with the request of the society contained in the application made under
sub-section (1), shall be made unless the persons affected and the
society have been given reasonable opportunity to be heard.

Explanation.—In this section “society” means a lift irrigation

XXIV society registered or deemed to be registered under the Maharashtra

of

1961.

Co-operative Societies Act, 1960,
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PART XIII
SrconD CLASS [RRIGATION WORKS

117. This Part shall apply to the Second Class Irrigation Works only,
existing immediately before the commencement of this Act.

118. (1) A Second Class Irrigation Work shall be deemed to be a
canal within the meaning of clause (2) of section 2 and to such work,
the following sections and Parts only shall, so far as may be, apply,
namely:—

Section 2, Part 11, sections 11, 14, 15, 17 to 21, and 23 to 30 (both
inclusive), Part V, sections 49, 51, Part VII and Parts X to XII (both
inclusive).

(2) The aforesaid sections and Parts shall, for the purposes of this
Part, be subject to the following modifications, namely :—

(i) in section 23, for the words “Field-channels” the words “Subject
to any rights recorded in the record-of-rights already prepared before
the commencement of this Act or revised as hereinafter provided,
field channels” shall be substituted ;

(i) in section 24, for the words “Any person” the words “Subject as
aforesaid, any person” shall be substituted ;

(iii) in section 27, in sub-section (2) for the portion beginning with
the words “by such field channel” and ending with the words “as the
case may be” the following shall be substituted, namely :—

“on such terms as may be recorded in the record-of-rights pre-
pared or revised as hereinafter provided”;

(iv) to section 28, the following proviso shall be added, namely :—

«provided that no such private arrangement shall affect any
rights to water recorded in the record-of-rights already prepared or
revised as hereinafter provided.”;

{v) in section 51, in sub-section (1), for the words “Every agreement
for” the words “All rights to” shall be substituted, and after the words
“other immoveable property” the words “which have been recorded in
the record-of-rights already prepared or revised as hereinafter
provided” shall be inserted. Sub-section (2) and (3) of the same sec-
tion shall be omitted.

(vi) in section 75, in sub-section (1), in the proviso, clause (c) and
sub-section (2) shall be omitted ;

(vii) in section 77, in sub-section (I), the words and figures
“gection 12, section 13,” shall be omitted ;

(viii) in section 93, in clause (1), sub-clause (h) shall be omitted ;

(ix) in section 103, after the figures “56” the words and figures “and
every order passed under Part XIII” shall be inserted.
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119. (1) The Irrigation Record-of-Rights prepared in respect of any Revision of
Second Class Irrigation Work and in force immediately before the griga;“’?
commencement of this Act in any part of the State shall be deemed to be Rf;f::s.'o i
Irrigation Record-of-Rights for such Second Class Irrigation Work and
such Irrigation Record-of-Rights may, from time to time, be revised by a
Canal Officer duly empowered in this behalf who shall be a Revenue

Officer not below the rank of Tahasildar.

(2) For settling the claims of any persons during the course of such
revision, the Canal Officer may ascertain the nature of the right from
the records of Government and the evidence of any person likely to be
acquainted with the same and any other documentary or oral evidence
which the parties concerned or their witnesses may produce.

(3) For the purposes of revision under sub-section (I), the Canal
Officer may enter by himself or through any officer authorised by him
for the purpose upon any land adjacent to any work and may survey,
demarcate and make a map of the same.

120. Where a Canal Officer duly empowered in this behalf finds that, Commuta-
having due regard to the maintenance or management of any Second :"Z% tgf
Class Irrigation Work, any right contained in the Irrigation Record-of- ’
Rights cannot continue to be exercised to the extent recorded therein,
he shall (subject to such rules as the State Government may from time
to time prescribe in this behalf) commute such right wholly or in part
either by payment to the holder of such right of a sum of money in lieu
thereof, or by the grant of land, or in such other manner as he may
think fit; and he shall revise the Irrigation Record-of-Rights accordingly.

121. In the event of the State Government undertaking at their Power of
own cost any work whereby the supply of water in any Second Class State
Irrigation Work is increased beyond the amount of such supply at the ﬁ‘;ﬁm-
time the Irrrigation Record-of-Rights was prepared or revised, the State where
Government may, without prejudice to any rights so recorded, direct works are
that the right to such surplus water shall vest in the State Government, under

; : taken
and shall be applied as the State Government may deem fit; and Irriga- increasing
tion Record-of-Rights shall be revised in accordance with such direc- supply.
tion.

122. When any Irrigation Record-of-Rights has been revised under Publication
this Part, it shall be published in the language of the residents of the ©f Irrigation
area at the office of the Tahsildar of the taluka in which the work is Efgg:g;or‘
situated and in every town and village which, in the opinion of the
Collector, is affected by such Irrigation Record-of-Rights.

123. An entry made in Irrigation Record-of-Rights shall be relevant Entries in
as evidence in any dispute as to the matters recorded, and shall be Irrigation
presumed to be true until the contrary is proved or a new entry is law- gf;:;d;zf'be
fully substituted therefor: relevant as

Provided that no such entry shall be so construed as to limit any of ©vidence.

the powers conferred on the State Government by this Part.
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Notice of 124, (1) No suit or proceedings shall lie against the State Govern-

suit to be : 4
given to TRENE N respect of anything done by the Collector, Canal Officer or any
Collector, other person acting under the orders of the State Government in the
exercise of any power by this Part conferred on such Collector, Canal

Officer or other person or on the State Government.

(2) Any suit or proceeding in which an entry made in any Irrigation
Record-of-Rights maintained under this Part is directly or indirectly called
in quiesion shall be dismissed (although limitation has not been set up
as a defence) if it has not been instituted within one year from the date
of the commencement of this Act or from the date of publication of the
revised record under section 122, and if one or more appeals have been
made against any order of a Canal Officer with reference to any entry in
such Irrigation Record-of-Rights, then from the date of any order passed
by the final appellate authority, as determined according to this Part.

Obligation ~ 125. In every Second Class Irrigation Work, the following repairs
to carry out ghall be performed by the persons on whom the obligation to perform

repzei:;y them is imposed by the next following section, that is to say—

(1) The filling up of fullies, ruts and holes especially at the back of
revetments, and all petty repairs of a like nature essential for the
safety of bunds, of tanks, channel-banks or other portions of the said
Second Class Irrigation Work.

(2) The prevention of the growth on such work of prickly pear, young
trees and other vegetation endangering the safety or concealing the
condition of such work.

(3) The preservation of such bushes and grasses as have been
planted for the protection of the interior water slopes of such work.

(4) The clearance of silt from sluices, canals, masonry or concrete
works, supply and distributing channels.

(5) The clearance of waste weirs and waste-channels.

Incidence  126. The obligation to perform the repairs provided by the last
Ofti?:;gi‘; proceeding section shall with reference to any land irrigated from such
carry out WOrK, be deemed to be imposed jointly and severally, in the case of

petty unalienated land, on the occupants of the land, and, in the case of all

repairs. other lands, on the holders of the land.

Power to 127. If any person, on whom any obligation is imposed with refer-
~ enforce o ce to any Second Class Irrigation Work by any of the provisions of this
rights and ; 2 : ; . 7 "
obligations. Part, fails to fulfil the obligation so imposed, or if any person infringes
any right recorded in the Irrigation Record-of-Rights, the Canal Officer
duly empowered in this behalf may require him by notice to fulfil such
obligation or to desist from infringing such right within a period to be
specified in the notice of not less than fifteen days, and in the event of
failure may take such steps as may be necessary for the discharge of
the said obligation, or the enforcement of the said right, and the amount
of any expense SO incurred shall be a sum due to the State Government
and recoverable as an arrear of land revenue.
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128. It shall be the duty of the Talathi of any village or any officer Duty of
appointed for the purpose within the limits of which any Second Class Talathi to
Irrigation Work or portion of such work is situated, to report to the e o
Tahsildar without delay any failure or neglect to carry out any of the effect
repairs specified in section 125. repairs.

129. (1) In accordance with the rules made under this Act, there Constitu-
shall be constituted a Water Committee for each village in which a tion of
Second Class Irrigation Work is situated for the purpose of regulating g:::jer;ittee
distribution of water from such work. ra——

(2) Such Committee shall consist of five members of whom, one shall village and
be the Talathi and the remaining four members shall be nominated by its power.
the Canal Officer not below the rank of a Superintending Engineer, from
the irrigators who have got right to take water as provided in the Irriga-
tion Record-of-Rights. The members of the Committee shall hold office
for a period of two years from the date of their nomination, made by an
order duly made in that behalf. It shall be lawful for the State Govern-
ment, or as the case may be, the Zilla Parishad, to terminate the
appointment of all or any of the members of the committee at any time
by an order in writing without assigning any reasons.

(3) The Water Committee may meet from time to time, and may
follow such procedure as it deems fit for the transaction of its business.

(4) The Water Committee shall—

(a) assist the Canal Officer in detecting and preventing encroach-

ment on the lands appertaining to any such work, prevent damage to

such work and report to the Canal Officer any wilful damage caused

thereto ;

(b) be responsible for the distribution of water according to regula-
tions made in that behalf with the previous approval of the State
Government or any officer authorised in that behalf ;

(c) decide the crops to be grown in phase and other system ;

(d) ensure that the persons responsible to carry out the repairs
referred to in section 125, are responsible for the proper up-keep of
the said work ;

(e) report to the Canal Officer duly empowered in that behalf the

names of persons who neglect or avoid to carry out the repairs

referred to in section 125; or who use water from any canal whether

or not situated in the village unauthorisedly ;

(f) have the power to levy fine for unauthorised use of water, or for

any out of turn or irregular methods adopted for irrigation.

(5) The penalty may consist of a fine not exceeding two hundred
rupees.

(6) The amount of fine if not paid shall be recoverable as an arrear of
land revenue and the amount of fine paid shall be credited to the
Consolidated Fund of the State.

(7) Any person who is aggrieved by any decision of the Committee
may, within 30 days from the date of receipt of such decision, file an
appeal before the Canal Officer not below the rank of Superintending
Engineer, and the decision of the Committee, subject to the appeal to
the Canal Officer, shall be final and conclusive.
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power of  130. The State Government may, subject to the condition of
State previous publication, by notification in the Official Gazette, direct that
Govern- ¥ ok s .
ment to 2Ny existing Second Class Irrigation Work shall cease to be so, and there-
denotify upon, the provisions of this Part shall cease to apply in relation thereto,

any except as respects any thing done or omitted to be done under this Part.
existing
Second
Class
Irrigation
Work.

PART XIV

REPEAL AND SAVING

Repeal and 131. On the commencement of this Act, the following Acts, that is
saving.
to say—

() the Bombay Irrigation Act, 1879, 3;’1’“0‘ ;

1879.

(i) the central Provinces Irrigation Act, 1931, ﬁi Pf-
(o)
1931.

(i) the Central Provinces and Berar Regulation of Waters Act, 1949, - ;’-
an

Berar

of
1949,

(i) the Hyderabad Irrigation Act, 1357-F, and XXIV

1357-

(1) the Hyderabad Irrigation (Betterment Contribution and Inclusion gydv

of
Fees) Act, 1952, 1952,

are hereby repealed :
Provided that the repeal shall not affect—

(a) the previous operation of any law so repealed or anything duly
done or suffered thereunder, or

(b) any right, privilege, obligation, or liability acquired, accrued or
incurred under any law so repealed, or

(¢) any penalty, forfeiture or punishment incurred in respect of any
offence committed against any law so repealed, or

(d) any investigation, proceeding, legal proceeding or remedy in
respect of any right, privilege, obligation, liability, penalty, forfeiture
or punishment as aforesaid,
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and any such investigation, proceeding, legal proceeding or remedy may
be instituted, continued or enforced, and any such penalty, forfeiture or
punishment may be imposed as if this Act had not been passed :

Provided further that, subject to the preceding proviso, anything done
or any action taken (including any charges created, appointments, rules,
notifications, orders, summons, notices, warrants and proclamations
made or issued, authorities and powers confered or vested, record-of-
rights prepared or revised, canals or any water works or water courses
or field-channels constructed, any supply of water made, water rates
charged, agreements or contracts made, any taxes or fees levied, any
compensation awarded, any labour obtained or supplied for emergency
works of canals, any rights acquired or liabilities incurred, any suits
instituted or proceeding taken or appeal made, and any Second Class
Irrigation Works declared as such under any law so repealed) shall, in
so far as such thing done or action taken is not inconsistent with the
provision of this Act, be deemed to have been been done or taken under
the corresponding provisions of this Act ; and shall continue to be in
force accordingly unless and until superseded by anything done or any
action taken under this Act.

PRINTED AT THE GOVERNMENT PRESS, NAGPUR.

47

H¥9



Maharashtra Government Publications
can be obtained from —

e« THE DIRECTOR
Government Printing, Stationery and Publications
(Publications Branch), Netaji Subhash Road,
Mumbai - 400 004.
Phone : 23632693, 23634049, 23630695 and 23631148

e THE MANAGER
Government Photozinco Press and Book Depot,
Photozinco Press Compound, near G.P.O.
PUNE 411 001.
Phone : 26125808, 26124759

e THE MANAGER
Government Press and Book Depot
Civil Lines
NAGPUR 4440 001.
Phone : 2562615

e ASSISTANT DIRECTOR
Government Book Depot
AURANGABAD 431 001.
Phone : 2331468

¢ MANAGER
Government Book Depot And Stationery
Tarabai Park
KOLHAPUR-416 003.
Phone : 2650395, 2650402

AND THE RECOGNISED BOOK SELLERS

Adv=cate




Annexues - ALz 4ef

T Ho Elo Welo-33004/99 REGI2. NO. D. L.-33004/99

Che Gazette of Iundia

EXTRAORDINARY
9 I—9vs 3—39-Tus (ii)
PART II—Section 3—Sub-section (ii)

YR | W™
PUBLISHED BY AUTHORITY
H. 4516] =% fawelt, qUaN, TE& 14, 2018/ 23, 1940
No. 4516] NEW DELHI, WEDNESDAY, NOVEMBER 14, 2018/KARTIKA 23, 1940

9gtaer, a9 AR oAy gRadT q3reg
Fftrg=mT

% feeelt, 14 9w, 2018

FAT. 5733(31).—F=1g FLHIT, FATATHRT THITTS/FHTTT THITTR AE 4 F T3 TATAL (HLE)
gfafaw, 1986 (1986 1 29) it 41T 23 FIRT T M<HAT FHT TANT FLd gU Wad a1 Afgq 20,000> =
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|17 2t AT $rerforF FeaTT F fore shentiies, drerfors seareH, sreqqret A=7 i gravarat % g 20,000>
7 #iex | 1,50,000 = Hiex)

wH 9. ATEH qyfaTeity o

(1) (2) (3)

1 TATH T IFAF AW T F AT TATE FT GATHT F9 F o0 aF5fas 37 qom=t #71
waward fFar smar 3Ry | G of Fete w1 o e & g
[T AT TFIAH 34 | aT9T ST Hit AATT Al &1 FATCAT |
A9 G 747 I At g i fF swfy 9@t & ot A
TZf¥ #7 w@ETs F49 q97 99t 9« §949 ¥ w9 &w, a-
T, e 9T W TEATT agdt Faw yorferat it A #

6678 GI/2018 ) e
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a7 WE TF G9A 2, AHAF A F qqEr T
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s T H g g

FUT e AT, AT FEAT A HLEA % forg wF wqer AT TATT
T Fraffeaa £t St F 1R

e TaTE FATS AT HATHT F ATH T T FIAAT F JIATT A
dada FFr ST 3R |

ot wo d=aT 9% B Iufafat F IuEdt w7 agaor
ST =R | AR ety SufAfiat ¥ ooy geesy 79 &1 ar
orzdY farrer wieer s Sufafer 2016 F wgae were o7 famst
¥ R aqfre Saset 7 sEeT T sraT SR |

Ut ST = ATSAT F q@T (Eore 0 F Fi sraeawar § w5t
T o F iy i gare &t dex g9 a5« f uw R
FraeTFAT F HERT GHAT F FAGH TF =TS A H IqEH
FOAT SO | I &A1 §, Fgr T Foawst avexy 781 8, qew
qrferTet ¥ e % faaT o i et 72 £ ot

it RearTet Tt Serga @ #td g |

2()

T WA SutAgEt § qar wfew W & w9 20 gfded ger
T AT BT | & 50 FiAerd ArafH F &qr 4w, T4
SATHT, ASEHT SIS T TITAA T T THEAT HATTAT |

Fafore wereT

BT AATArE — ATFArE ¥ TETT A gEAUSAF a= F e aw@w
TS H AT AT T HET-AE AH AT o ATt wwEear f
T =R |

Haer — ¥ = F ofgr wOT fEAS A2aS 74 ¢, Tg AAAE
ofter sorTferat searfod #it ST ATRT | dTEET § Thigd g
ATeRt ATFTa ATee FOrTTerAt FT AETAT AT ST | et 9% w6
21 efTfer afRema 1 qF: TA R ST Ry | afafen e
FfgaTa Fr @i afwmT F aqome #§ Rt R smem
#ftr ¥57 wfea Tz HEw orew & e e A a2 d
(Frfro=itan) ¥ das qur 39 efvgT Jorer A, 2013 F
AT U, HoAT @i fReha G s

Iy afere (wEee) Raw, 2016 Fur fsmfie (v G,
2016 ¥ wTfREF smfere (wEae) fFaw, 2016 Fr s AT
ST |

3(F)

Toft ¥ S =7 F T2 g Ao qufrg F WiEgT s w
Ty far s, e B wiss et F oy e = E
e ferfr e R st |

3(@)

gfafw wfy =fr 1 0.3 femmw 6 =gAaw quar o SE
fare FareFT A @gr §ftaq FAT 9 1iR0 |

o THAT A F S gXAw AT wre (ST oA
gffare B sroar | Tsdt § T s i T o g
srfergfaa &, 3d o ST &7 aqgoier A S
ATITSIT TAT ATAT & FT THTer AAedT F Wiz ufAfir sHE
(TerEEY) T TETT I |

Rtz @z ¥ 1 aRod goqed wvET TST WHAeEE 6T
It #r aver aETe faeet Iemew ft ofF w7 3 97, =
SroaT Aot S, S oft orfer gy, i searaer fi S
AT TAT ST AT Y T o F 7 FOpE F7 F oy
sy T A IO A AT, 1 S ot ar, |

AN
W\
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T qrex g £t sraeer 1 Sreeft | st g=2=11 F oo oft
TATEAT FqAT T Fw 7 fi g T Hre areT ged #i
forgrfeer Fr 9t 31

s fRemet # 4ffs Srew Reres A dweqAT anfier i ot
red fBeres & qodt 99 waw stameisor, STenfir, 35 999
wAaey, g fasfEat £ e, G & afts swa =9 f
EET # AT AT JH qIS TATR FT TA00 F3H 41 § FA1
TYd FT ~gaaw Far smar g | &, Rt &f g F gaee
el fafafeat F seme g

4(%) | T AT TS ST v safafat it s, 7 &

st oft Igaw g, F uw wiaud F gugen g goe #r @ w7 F
e we/aas a1 sy Aot St F7 wfereres frr s

4(@) SAATIAT ST FEATTT 797 H T o1 $ 707 77 20 qfverd &
FAT FAT AT F AFPAT N AT wATHT waw Iofaty fir
T S T 7RI ST AT AT F I AT S=Iedr F AT |

4() 221, =Atwl, =g dfAwior amiET § gatawor sqea awiEt w1
ITANT HAATT AT 9T FT & w79 20 gfdes F oo awtie
BT, T9F Sailq weTEUYr, draet £, aro-ag-ary a1y #Hie
(TuHT) weTEver, AT Rreww ¥ sAiw, SR Mg F w6
AT GITILCOT AT HTHIT AT F |

FATSU T ITANT FHI-HHT TC 747 Fenfera werdver sféng=m
3. 763(37) aTirE 14 fidaw, 1999 F Iq=el F FqaT< dfAwtr
# Aoy sreft ¥ =0 & B s =i

5. AT OTET T g #fAwtor =t it AT A AT AT 39 9 gEF AR T FIT
170 #f I8 =% 207 (rafq Ty w=) i srar 3rfRw

et HaT e FrRa Aty & ome IurEt F e aE G
ST |

AT HAT AT I AT AARTT AT e AATAW AT FE AW wiAHIT
AT, o FTC0T g it &, T ART ST SATTT |

AT TuF i 747 FATE waq 1 FArE F 1/3 7 Ffwaw 10
HieT % ITATET T |

T RgEaTa WOt ITET # TS AT |

g A ITANT AT wae 9T g2 A 29 F o wpmaar &
wafere T s

A Tt ft frars o F2rd g é= & wfafig gnfr

afamir arft @i safire Faw g & ¥ offae defe G
ST #e wEF A @fhwtr ameft st s=fie w1 odemor
gfafeg grm |

Rt arge #r wfmtor armft s safire st & famr & o
¥ for =i A2 4 e

gfmi w wv saEfine afFar s Roem e ffes qar
SATRT e o ITANT #ae I feg g B s

o, g9 AT q= AT Tguv wiAfg Iy w9 o Ay & a9y
e & forr =gty o s

Fzore FiT fars & weadt F2r ¥ fore guanr T smom
IAE-ATEE WA AT GAT JAT FT 4T F 79 F (o0 7477 T F
Rrmsra T smom )
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2016 ¥F Iqael F SAqaTT SAATeAT e |

frerfor eurelt wx Fwrde a7 Fmfw arf s Rt w= # 5 am,
AT AT FATE AT T TEHW FA AT THAT @ F Fwraed q
TG FT S HIEH Iqee8 FUC AT |

ot AT AT F HAT § AG F TET 7GF 12 F GGAC g
HATT qragT 0 9 |

5(%)

ez it afeafd o grame ey f $9rE mtEe, a7 67
FeraTg IREds HATAT T ST FAT AT F I9EYT ®
FAHTT ZT

g &

af¥r 80 =t =z #t afr ¥ ffrv F9 & =7 uF Tz TTEC IAH
Faarer $t T FRAT | 3 20T F o e = f fedt
Fr st | Feftr sl 3 o v srerfEewaT & S =R )

6()

gt U=t Y Ferd srFewF B,1:3 F Aqura # giages e
i wei® uF U F2r F oy 3 oyl i AT 797 I -
TETE FEAT BT |

FUET AT TRTE ST AETanT

TaAT, HEFT, U5 o7 A7 At g & o wwarE et & 20
FEedfte f TEE 9% FIL GAT FT GIET AT AR | T
Fretfe é=r & gafe & & e G sma7 71ty o we o
s Faeqte F o F S FHEr [AeednT A S
=R |

e Fmfor Ao =S afefear Ao SEET F 51y aEa
it STt (FrETEE A aEd w1 A= F I, Tafa et

frgia F aqame (e riusss) |

[T, /. 3-49/2017-T50.II-9T1]
frrée z%r, dg i

froqur: wer frawr A ¥ T, A0 0L @9 3, IT-EF (i) § Heaiw w.em1533(%) ardE 14 e,
2006 ZTT gFTara B 0 & i werread | Herrae Aeferfae dere g T T -

© o N oo N

N G S 'y
o W =2o

FT.9T. 1949.(31) aTérE 13 79497, 2006 ;
FT.4T. 1737.(31) aréra 11 &Fa<, 2007 ;
.37, 3067.(37) a1 f&Haw, 2009 ;
FT.9T. 695 . (31) ardra 4 ¥, 2011 ;
3T, 156 (1) aTE 25 4T, 2012 ;
FT.4T. 2896 (37) ar<ra 13 fawaw, 2012 ;
FT.9T. 674(3) ATt 13 w14, 2013 ;
7.7, 2204(37) aTérE 19 S[TE, 2013 ;
.30, 2555(37) AT 21 I, 2013 ;
.. 2559(s7) AT 22 3T, 2013;
.37, 2731 (31) arirE 9 ffiqaw, 2013 ;
.47, 562(37) qTEE 26 FEEtT, 2014 ;
.47, 637(37) ATLE 28 FEatT, 2014 ;
FT.977. 1599(3r) aTéra 25 57, 2014 ;
7.9, 2601(31) ATEE 7 AHaL, 2014 ;
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16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.

FT.91. 2600(37) AT 9 SIFaY, 2014 ;
FT. 917, 3252(31) ariiea 22 fEaw, 2014 ;
.37, 382(37) AT 3 wEadT, 2015 ;
FT,3T. 811(37) a1 23 W1+, 2015 ;
4T, 996(31) TTE 10 37«1, 2015 ;
FAT, 1142(31) Frig 17 18+, 2015 ;
AT, 1141(31) T8 29 a1d+, 2015 ;
F1.3T. 1834(37) T¢rE 6 JaTE, 2015 ;
F.AT. 2571() FTirE 31 1, 2015 ;
F3M, 2572(3) arirE 14 e, 2015 ;
F.T, 141(37) aTirE 15 s7a<r, 2015 ;
T3, 648(31) aTira 3 714, 2016 ;
F1.3T. 2269(3) TTEE 1 TS, 2016 ;
.3, 2944(31) TT8TE 14 f&daw, 2016 ;
) AT 23 7FaY, 2016 ;
F.3T. 3999(31) Tt 23 A9=T, 2016 ;
T, 4241 (1) ardre 30 e, 2016 ;
.37, 3611(3F) adrE 25 JaTE, 2018 |

.4, 3518

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 14th November, 2018

S.0. 5733(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986
(29 of 1986), the Central Government hereby delegates the power to local bodies such as Municipalities, Development
Authorities, District Panchayatsas the case may be,to ensure the compliance of the environmental conditions as specified
in the Appendix in respect of building or construction projects with built-up area >20,000 sq. mtrs. To 50,000 sq. mtrs.
and industrial sheds, educational institutions, hospitalsand hostels for educational institutions>20,000 sgmupto 1,50,000
sqm along with building permissionand to ensure that the conditions specified in Appendix are complied with, before
granting the occupation certificate/completion certificate.

APPENDIX

Environmental Conditions for Buildings and Constructions

(Category: Building or Construction projects or Area Development projects and Townships> 20,000 to <50,000
Square meters as well as for industrial sheds, educational institutions, hospitals and hostels for educational
institutionsfrom 20,000 sq.mto<1,50,000 sq.m)

S.N. MEDIUM ENVIRONMENTAL CONDITIONS
(1) 2) (3)
1 Topography  and | The natural drain system shall be maintained for ensuring unrestricted flow of
Natural water. No construction shall be allowed to obstruct the natural drainage through
Drainage the site. No construction is allowed on wetland and water bodies. Check dams,
bio-swales, landscape, and other sustainable urban drainage systems (SUDS) are
allowed for maintaining the drainage pattern and to harvest rain water.
Buildings shall be designed to follow the natural topography as much as
possible. Minimum cutting and filling should be done.
2 Water A complete plan for rain water harvesting, water efficiency and conservation
Conservation, should be prepared and implemented.
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Rain Water Use of water efficient appliances should be promoted with low flow fixtures or
Harvesting and Sensors.
Ground Water The local bye-law provisions on rain water harvesting should be followed. If
Recharge local bye-law provision is not available, adequate provision for storage and

recharge should be followed as per the Ministry of Urban Development Model
Building Bye-laws, 2016.

A rain water harvesting plan needs to be designed where the recharge bores of
minimum one recharge bore per 5,000 square meters of built up area and storage
capacity of minimum one day of total fresh water requirement shall be provided.
In areas where ground water recharge is not feasible, the rain water should be
harvested and stored for reuse. The ground water shall not be withdrawn without
approval from the Competent Authority.

All recharge should be limited to shallow aquifer.

2(a) At least 20 per cent of the open spaces as required by the local building bye-
laws shall be pervious. Use of Grass pavers, paver blocks, landscape etc. with at
least 50 per cent opening in pavingwhich would be considered as pervious

surface.
3 Waste Solid waste: Separate wet and dry bins must be provided in each unit and at the
Management ground level for facilitating segregation of waste.

Sewage: Onsite sewage treatment of capacity of treating 100 per cent waste
water to be installed. Treated waste water shall be reused on site for landscape,
flushing, cooling tower, and other end-uses. Excess treated water shall be
discharged as per statutory norms notified by Ministry of Environment, Forest
and Climate Change. Natural treatment systems shall be promoted.

Sludge from the onsite sewage treatment, including septic tanks, shall be
collected, conveyed and disposed as per the Ministry of Urban Development,
Central Public Health and Environmental Engineering
Organisation(CPHEEO)Manual on Sewerage and Sewage Treatment Systems,
2013.

The provisions of the Solid Waste (Management) Rules 2016 and the e-waste
(Management) Rules 2016, and the Plastics Waste (Management) Rules 2016

shall be followed.

3 (a) All non-biodegradable waste shall be handed over to authorized recyclers for
which a written tie up must be done with the authorized recyclers.

3(b) Organic waste compost/ Vermiculture pit with a minimum capacityof 0.3 kg per
person per day must be installed.

4 Energy Compliance with the Energy Conservation Building Code (ECBC) of Bureau of

Energy Efficiency shall be ensured. Buildings in the States which have notified
their own ECBC, shall comply with the State ECBC.

Outdoor and common area lighting shall be Light Emitting Diode (LED).
Concept of passive solar design that minimize energy consumption in buildings
by using design elements, such as building orientation, landscaping, efficient
building envelope, appropriate fenestration, increased day lighting design and
thermal mass etc. shall be incorporated in the building design.

Wall, window, and roof u-values shall be as per ECBC specifications.

4 (a) Solar, wind or other Renewable Energy shall be installed to meet electricity
generation equivalent to 1 per cent of the demand load or as per the state level/
local building bye-laws requirement, whichever is higher.

4 (b) Solar water heating shall be provided to meet 20 per cent of the hot water
demand of the commercial and institutional building or as per the requirement of
the local building bye-laws, whichever is higher. Residential buildings are also
recommended to meet its hot water demand from solar water heaters, as far as
possible.

Use of environment friendly materials in bricks, blocks and other construction
materials, shall be required for at least 20 per cent of the construction material
quantity. These include flyash bricks, hollow bricks, Autoclaved Aerated
Concrete (AAC), Fly Ash Lime Gypsum blocks, Compressed earth blocks, and
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other environment friendly materials.

Fly ash should be used as building material in the construction as per the
provisions of the Fly Ash Notification,S.0. 763(E) dated 14" September, 1999
as amended from time to time.

5 Air Quality and Roads leading to or at construction sites must be paved and blacktopped (i.e.
Noise metallic roads).

No excavation of soil shall be carried out without adequate dust mitigation
measures in place.

No loose soil or sand or Construction & Demolition Waste or any other
construction material that causes dust shall be left uncovered.

Wind-breaker of appropriate height i.e. 1/3rd of the building height and
maximum up to 10 meters shall be provided.

Water sprinkling system shall be put in place.

Dust mitigation measures shall be displayed prominently at the construction site
for easy public viewing.

Grinding and cutting of building materials in open area shall be prohibited.
Construction material and waste should be stored only within earmarked area
and road side storage of construction material and waste shall be prohibited.

No uncovered vehicles carrying construction material and waste shall be
permitted.

Construction and Demolition Waste processing and disposal site shall be
identified and required dust mitigation measures be notified at the site

Dust, smoke and other air pollution prevention measures shall be provided for
the building as well as the site.

Wet jet shall be provided for grinding and stone cutting.

Unpaved surfaces and loose soil shall be adequately sprinkled with water to
suppress dust.

All demolition and construction waste shall be managed as per the provisions of
the Construction and Demolition Waste Rules 2016.

All workers working at the construction site and involved in loading, unloading,
carriage of construction material and construction debris or working in any area
with dust pollution shall be provided with dust mask.

For indoor air quality the ventilation provisions as per National Building Code
of India.

5 (a) The location of the Genset and exhaust pipe height shall be as per the provisions
of the statutory norms notified by Ministry of Environment, Forest and Climate
Change

The Genset installed for the project shall follow the emission limits, noise limits
and general conditions notified by Ministry of Environment, Forest and Climate
Change vide GSR 281(E) dated 7th March 2016 as amended from time to time.

6 Green Cover A minimum of 1 tree for every 80 sq.mt. of land should be planted and
maintained. The existing trees will be counted for this purpose. Preference
should be given to planting native species.

6 (a) Where the trees need to be cut, compensatory plantation in the ratio of 1:3 (i.e.
planting of 3 trees for every 1 tree that is cut) shall be done and maintained.

7 Top Soil | Topsoil should be stripped to a depth of 20 cm from the areas proposed for
preservation  and | buildings, roads, paved areas, and external services.
reuse It should be stockpiled appropriately in designated areas and reapplied during
plantation of the proposed vegetation on site.
8 Transport The building plan shall be aligned with the approved comprehensive mobility
plan (as per Ministry of Housing and Urban Affairs best practices guidelines
(URDPFI)).

[F. No 3-49/2017-1A 1I1-Pt]
JIGMET TAKPA, Jt. Secy.
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Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14™ September, 2006 and subsequently amended vide the following numbers: -

1.  S.0.1949 (E) dated the 13th November, 2006
2. S.0. 1737 (E) dated the 11th October, 2007,
3. S.0. 3067 (E) dated the 1st December, 2009;
4, S.0. 695 (E) dated the 4th April, 2011;

5.  S.0. 156 (E) dated the 25th January, 2012;

6.  S.0. 2896 (E) dated the 13th December, 2012;
7. S.0. 674 (E) dated the 13th March, 2013;

8.  S.0.2204 (E) dated the 19th July 2013;

9, S.0. 2555 (E) dated the 21st August, 2013;
10. S.0.2559 (E) dated the 22nd August, 2013;
11.  8.0.2731 (E) dated the 9th September, 2013;
12. S.0. 562 (E) dated the 26th February, 2014;
13. S.0. 637 (E) dated the 28th February, 2014;
14. S.0. 1599 (E) dated the 25th June, 2014;

15. S.0.2601 (E) dated the 7th October, 2014;

16. S.0.2600 (E) dated the 9th October, 2014

17. S.0. 3252 (E) dated the 22nd December, 2014;
18. S.0. 382 (E) dated the 3rd. February, 2015;
19. S.0. 811 (E) dated the 23rd. March, 2015;

20. S.0. 996 (E) dated the 10th April, 2015;

21. S.0. 1142 (E) dated the 17th April, 2015;

22.  S.0. 1141 (E) dated the 29th April, 2015,

23.  S.0. 1834 (E) dated the 6th July, 2015;

24. S.0.2571 (E) dated the 31st August, 2015;
25. S.0.2572 (E) dated the 14th September, 2015;
26. S.0. 141 (E) dated the 15th January, 2016;
27. S.0. 648 (E) dated the 3rd March, 2016;

28. S.0.2269(E) dated the 1st July, 2016;

29. S.0.2944(E) dated the 14th September, 2016;
30. S.0. 3518 (E) dated 23rd November 2016;

31. S.0.3999 (E) dated the 9th December, 2016;
32. S.0.4241(E) dated the 30th December, 2016; and
33, S.0.3611(E) dated the 25th July, 2018.
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UNIFIED
DEVELOPMENT
CONTROL AND

PROMOTION
REGULATIONS
FOR
MAHARASHTRA
STATE.

(As updated upto 30™ January, 2023)
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ﬁ

Applicable to all Planning Authorities and Regional Plan Areas
except Municipal Corporation of Greater Mumbai, Other Planning Authorities /
Special Planning Authorities / Development Authorities within the limit of
Municipal Corporation of Greater Mumbai, MIDC, NAINA, Jawaharlal Nehru Port Trust,
Hill Station Municipal Councils, Eco-sensitive / Eco-fragile region notified by MoEF & CC

and Lonavala Municipal Council, in Maharashtra.

GOVERNMENT OF MAHARASHTRA
URBAN DEVELOPMENT DEPARTMENT

11
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1. These Unified Development control and Promotion Regulations are sanctioned by the State Government under
Section 37(1AA)(c) and Section 20(4) of the Maharashtra Regional &Town Planning Act, 1966 vide Notification
No.TPS-1818/C.R.236/18/DP & RP/Sec.37(1AA)(c) & Sec.20(4)/UD-13, Dated 02" December, 2020.

2. These Unified Development control and Promotion Regulations are published by the State Government under
Section 20(3) of the Maharashtra Regional & Town Planning Act, 1966 vide Notice No.TPS-1818/
C.R.236/18/Sec.20(3)/UD-13, Dated 02" December, 2020.

3. Directives under Section 154 of the Maharashtra Regional & Town Planning Act, 1966 issued by the State
Government vide Resolution No. TPS-1818/C.R.236/18/Sec.20(3)/UD-13, Dated 02™ December, 2020.

4. These Unified Development control and Promotion Regulations are published by the State Government under
Section 37(1AA) of the Maharashtra Regional & Town Planning Act, 1966 vide Notification No.TPS-1818/
C R.236/18/Sec 37(1AA)/UD-13, Dated 02™ December, 2020.

3 Directives under Section 154 of the Maharashtra Regional & Town Planning Act, 1966 issued by the State
Government vide Resolution No.TPS-1818/C.R.236/18/Sec.37(1AA)/UD-13, Dated 02™ December, 2020.

6. Corrigendum under section 37(1AA)(c) & 20(4) of the Maharashtra Regional & Town Planning Act, 1966 issued by
the State Government vide Resolution No.TPS-1818/C.R236/18/D.P. and R.P./Sec37(1AA)(c)Sec.20(4)/Corrigenduml!
UD-13, Dated 9" December, 2020.

7. Notification under Regulation No.1.10 of the Unified Development control and Promotion Regulations issued by the
State Government vide Resolution No.TPS-1818/C.R236/18/Sec.37(1AA) & Sec.20(3)(Part 1 )JAddendum/UD-13,
Dated 14" January, 2021.

8. Government Order No.TPS-1818/C .R.236//18/(Part 1)/UDI13, Dated 1 " March,2021.

9. Notification under Section 37(1AA)(c) & 20(4) of the Maharashtra Regional &Town Planning Act, 1966 issued by
the State Government vide Resolution No.TPS-1818/C.R.236/18(Part 3)/Sec.37(1AA)(c) & Sec.20(4)/Modification/
UD-13, Dated 16" June, 2021.

10.  Notification under Regulation No.1.10 of the Unified Development control and Promotion Regulations issued by the
State Government vide Resolution No.TPS-1818/C R 236/18 (Part 1)/Addendum/UD-13, Dated 23" June, 2021.

11.  Government Order No.TPS-1818/C.R.236/18 (Part 1)/UD-13, Dated 26" July, 2021.

12.  State Government Resolution No.TPS-1818/C.R.236/18 (Part 1)|Addendum/UD-13, Dated 8" October, 2021.

13.  Addendum under Regulation No.1.10 of Unified Development control and Promotion Regulations issued by State
Government vide Addendum No.TPS-1821/575/C R.121/21/Addendum/UD-13, Dated 27" October, 2021.

14.  Guidelines issued by the State Government vide Order No.TPS-1818/C.R.236/18 (Part 1)/UD-13, dated 02
December 2021. '

15.  Notification under Section 37(1AA)(c) & 20(4) of the Maharashira Regional & Town Planning Act, 1966 issued by
the State Government vide Resolution No.TPS-1818/C.R.236/18 (Part 3)/Sec37(1AA)(c) & Sec 20 (4)/Modification/
UD-13, Dated 02™ December, 2021.

16.  Corrigendum | Addendum under Regulation No.1.10 of Unified Development control and Promotion Regulations
issued by State Government vide Corrigendum | Addendum No.TPS-1820/614/C.R.79/12021/UD-13, Dated 02"
December, 2021.

17.  Corrigendum | Addendum under Regulation No.l.10 of Unified Development control and Promotion Regulations
issued by the State Government vide Corrigendum | Addendum No.TPS-1821/575/C.R.121/21/UD-13, Dated 02"
December, 2021.

18.  Notice under Section 20(3) of the Maharashtra Regional & Town Planning Act, 1966 issued by the State
Government vide Resolution No.TPS-1216/3196/C.R.421/16/UD-12, Dated 21 * December, 2021 & Directives under
Section 154 of the Maharashtra Regional & Town Planning Act, 1966 issued by the State Government vide
Resolution Dated 21" December, 2021

19.  Notification under Section 20(4) of the Maharashtra Regional & Town Planning Act, 1966 issued by the State
Government vide Resolution No.TPS-1919/436/C.R.83/19/Sec.20(4)/UD-13, Dated 23" December, 2021.
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CHAPTER-3
GENERAL LAND DEVELOPN[ENTREQUIREMENTS.

3.1 REQUIREMENTS OF SITE
3.1.1 Site not Eligible for Construction of Building

No piece of land shall be used as a site for the construction of building,

i) If the Authority considers that the site is insanitary, incapable of being well drained or is
dangerous to construct a building on it;

ii)  If the entire site is within a distance of 6 m. from the edge of water mark of a minor water
course (like nallah, canal) and 15 m. from the edge of water mark of a major water course
(like river) shown on Development Plan/Regional Plan or village/city survey map or
otherwise.

Provided that where a minor water course passes through a low lying land without any well-
defined banks, the owner of the property may be permitted by the Authority to canalise
water course within the same land without changing the overall alignment and the position
of the inlet and outlet of the water course according to cross section as determined by the
Authority. In such case, marginal open space shall be as stipulated under these regulation
and shall be measured from edge of the trained nallah.

iii)  If the site is hilly and having gradient more than 1:5;

iv) If the site is not drained properly or is incapable of being well drained;

v)  If the owner of the building has not proposed appropriate measures required to safeguard the
construction from constantly getting damp to the satisfaction of the Authority;

vi) In case the building is proposed on any area filled up with carcasses, excreta, filth and
offensive matter, then certificate from the Authority to the effect that it is safe from the
health and sanitary point of view, to be built upon, is required;

vii) If the use of the site is for the purpose, which in the opinion of the Authority will be a source
of annoyance to the health and comfort of the inhabitants of the neighbourhood;

viii) If the proposed occupancy of the building on the site does not conform to the land use
proposals in the development plans/ Regional Plan or Zoning Regulations;

ix) If the level of the site is less than prescribed datum level depending on topography and
drainage aspects;

x) If it doesn’t derive access from an authorized street/means of access of adequate width as
described in these Regulations;

xi) If it is within the river and blue flood line of the river (prohibitive zone), unless otherwise
specified in these regulations;

xii) If the site is within the boundary of Coastal Regulation Zone where CRZ Regulation does

not allow development;

xiii) If the site is not developable by virtue of restrictions imposed under any law or guidelines of
any Government Department;

xiv) If the entire site is within a distance of 50 m. from the mean high flood level of a wetland.
The mean shall be calculated as per the provisions of Wetlands (Conservation and
Management) Rules, 2017.
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Distance of Site from Electric Lines

No structure including varandah or balcony shall be allowed to be erected or re-erected or any
additions or alterations made to a building on a site within the distance quoted in Table No. 3
below in accordance with the prevailing Indian Electricity Rules and its amendments from time to
time between the building and any overhead electric supply line.

Table No. ()© 3 - Distance of site from Electric Lines

Electric Lines Vertical (Meters) Horizontal (Meters)
Low and medium voltage Lines 2.50 1.20
High voltage lines up to and including 3.70 2.00
33000V,
Extra High voltage lines beyond 33,000 V 3.70 2.00
(Plus 0.3 m. for every additional 33,000 V or
part thereof)

Note - The minimum clearance specified above shall be measured from maximum sag for
vertical clearance and from maximum deflection due to wind pressure for horizontal clearance.

Construction within Blue and Red Flood Line

i)  Where Blue and Red flood line are marked on the Development Plan / Regional Plan or
received from the Irrigation Department.

a)  The Red Flood Line and Blue Flood Line shall be considered as per the plan prepared
by the Irrigation Department. The area between the river bank and blue flood line
(Flood line near the river bank) shall be prohibited zone for any construction except
parking, open vegetable market, garden, lawns, open space, cremation and burial
ground, sewage treatment plant, water / gas / drainage pipe lines, public toilet or like
uses, provided the land is feasible for such utilization.

Provided that, redevelopment of the existing authorised properties, within river bank
and blue flood line, may be permitted at a plinth height of 0.45 m. above red flood line
level.

b) Area between blue flood line and red flood line shall be restrictive zone for the
purposes of construction. The construction within this area may be permitted at a
height of 0.45 m. above the red flood line level.

¢) If the area between the river bank and blue flood line forms part of the entire plot in
Development Zone, then, FSI of such part of land may be allowed to be utilised on the
remaining land.

d)  The red and blue flood line, if shown on the Development/Regional Plan / Planning
Proposal shall stand modified as and when it is modified by the Irrigation Department.

ii) Where Blue and Red flood line is not marked on the Development Plan / Regional Plan
or not received from the Irrigation Department.

Where Blue and Red flood line is not marked on the Development Plan / Regional Plan or
not received from the Irrigation Department, the tentative Blue line shall be earmarked
taking into consideration maximum observed flood level records available locally and also
interacting with the residence in the area. The plan showing such tentative Blue line shall be

a,:{__(-_!i&‘;{slituted vide Corrigendum / Addendum No. CR 121721, dt. 02 December, 2021.
N\
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Thane, Maharashtra, India #=

113, Road No. 21, Wagle Estate, Neheru Nagar, Wagle |
Industrial Estate, Thane, Maharashtra 400604, India
Lat 19.19351° Long 72.950341°

Monday, 02/03/2026 01:40 PM GMT +05:30




Thane, Maharashtra, India #=

: 113, Road No. 21, Wagle Estate, Neheru Nagar, Wagle *
‘¥ Industrial Estate, Thane, Maharashtra 400604, India
" Lat 19.193428° Long 72.950311°
Monday, 02/03/2026 01:42 PM GMT +05:30
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3/305 Near Prashant Sweet Corner Louis Wadi,
Thane, Maharashtra 400604, India

Lat 19.198522° Long 72.948825°

Monday, 12/01/2026 04:57 PM GMT +05:30
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ﬂ GPS Map Camera

# Glady's Alvarez Road, Pokhran Road 2,
, ﬁ:r'- Manpada, Thane, Maharashtra 400610, India
@ . Lat 19.227566° Long 72.973335°
A% Monday, 02/03/2026 03:01 PM GMT +05:30
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18 Copy ) | § Hajuri Dargah Sherkhan Chawl, Noori Rd, Wagle 3
&S y: ' Estate, Louis Wadi, Thane, Maharashtra 400604, India S
Advocate T TR -8 Lat 19.190756° Long 72.960973°
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Compose
From: SRO Thane 2 <srothane2 @mpch.gov.in>
Inbox = o] Sent: 27 January 2026 17:12
Starred To: PCC Head Office <pgctme.ho@gmail.com>
Cc: RO Thane <rothane@mpcb.gov.in>; prashankmahadik29@gmail.com <prashankmahadik29@gmail.com>
Snoozed Subject: RTI of Mr. Prashant Vasant Mahadik (FTS- 66)
Important
Sir/Madam,
e Please find copy of RTI application received to this office on dtd 22/01/2026. Said application is transferred to you under RTI Act :
Drafts 67 requested to provide the required information directly to the applicant within stipulated time, please.
Purchases
Social
Updates b
Forums Regard,
Promotions 1 Anand N. Katole
More Sult ;Zl_-_\"_ al Officer Thane-II
Labels : i
From: SRO Thane 1 <srothanel @ mpch.gov.in>
Sent: 27 January 2026 16:42
To: SRO Thane 2 <srothane2 @mpch.gov.in>
Subject: Re: RTI of Mr. Prashant Vasant Mahadik (FTS- 66)
Sir,
@ Upgrade > The information asked by the applicant is related with Thane Municipal Corporation. Hence, the said RT| application may transfer



REAL
e, A Anguge - A8 O

sy foaron few, g-o /
et 0 /Ru-38
feeiar : 030306 WUE

ufa, OI; q\0

ar o Wt TR AT HTEER arferT, '

T ERT favm,

SO FETTRTIeART, 310,

et « ot sreria FeTtew A AT 7 e 31T, . 200R, [, R9.02.3038

Wﬁw@ﬁaﬁﬂn&?ﬁwmﬂaﬁmﬁmwmm.w
Hifge mmﬁmﬁﬁmmwm R, TER T .30
Wﬁ?oqaﬁﬁg@maﬂwmﬁwﬁmwmw%ﬁﬁ@
%mﬁwmﬁwﬁmmﬁwmﬁmmamﬁmaﬁmﬁ
3 37, TR STAUT HE el mmmmwmmm
mﬁamﬁﬁwmmﬁmwmﬁﬁ,%%ﬁﬁ

Hra ety S S .

e

o Wi ST
sy feraroT fereTrT

WWW

R0, HElEs [, St R T, WY STEHEeAT S
T ST T AT, WIEHER R 3T (¥ 00keR
rUTEEAT 3. Q0R’%0U0W0

b 2t- R A SR Letter Format -5 28

True Copy

AdggatT



Trunsiwhiorz_Covy of PAEENO-SOI 5y

ENGLISH TRANSLATION

THANE MAHANAGARPALIKA, THANE

Pollution Control Department,
JA.KR.THAMPA/PRANIK/7596/25—26 910
Date : 09/03.02.2026

To,

Hon’ble Public Information Officer and Executive Engineer,

Sewage Treatment Department,

Thane Mahanagarpalika, Thane.

Subject: Enclosing of various nautral nalahs by casting

cement concrete slabs.

Reference: Receipt of Shri Prashant Mahadik’s
application PRANIK AA.KR.1002, dt.

27.01.2026

With reference to the above subject the above-referred Right
to Information has been received by this Department. In the said
Right to Information application the applicant has called for
information. After the meeting held with the Chief Environment
Officer on 30 January 2026 in this subject as the issue mentioned
in the said application pertains to your Department the said Right

to Information is being transferred to your Department. It is

1
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therefore requested that the said information be made available to
the said applicant directly by your Department and a copy of the

said information be submitted to this Department.

A copy of the above-referred application is being enclosed
herewith.
Sd/-
Deputy Pollution Officer
and Information Officer
Pollution Control Department

Thane Mahanagarpalika, Thane.

Copy submitted to:-

Shri Prashant Mahadik,

101, Mahadik Niwas, Shri Siddhivinayak Society,
Next to Somnath Apartment, Near Sankalp School,
Patil Wadi, Savarkar Nagar Thane (W) 400606

Mobile N0.9029105070.

True copy

pdvocate
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ENGLISH TRANSLATION <h F

Telephone No.: 25331211

25331590

THANE MAHANAGARPALIKA

Mahanagarpalika Bhavan, Sarsenani Arunkuma Vidya Marg,

Panchpakhadi, Thane (W) — 400 602.

SANDARBH: THAMPA /J.MA.A.TATHA UPA.BHI./I.N.D.P./474
Dt. 17/02/2026
To,
Shri Prashant Vasant Mahadik
101, Mahadik Niwas, Shri Siddhivinayak Society,
Next to Somnath Apartment, Near Sankalp School,

Patil Wadi, Savarkar Nagar, Thane (W) 400606.

Subject: Calling for information regarding enclosing various
nautral nalahs in Thane Mahangarpalika areas by
casting cement concrete slabs thereon vide Central
Right to Information 2005, (Petition Number
140/2025) having been filed in Honourable National
Green Tribunal (Pune), in accordance with the said
Petition the Joint Committee (Joint Committee
Report: 0.A. No.140/2025-WZ) appointed as per

order dated 24.11.2025 given by Honourable Green
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Tribunal has submitted its Report, for obtaining

detailed information about necessary documents

with reference to the said Report (NGT’s Order and

Joint Committee’s Report are enclosed herewith).

Reference: Your Right to Information application received by

this Departments AVAK KR.753 dt. 22.1.2026 by

Head Office’s AVAK KR.20023 dt. 21.01.2026.

With reference to the above subject the information called for

from you regarding enclosing various nautral nalahs in Thane

Mahangarpalika areas by casting cement concrete slabs thereon

vide Central Right to Information 2005, (Petition Number 140/2025)

having been filed in Honourable National Green Tribunal (Pune), in

accordance with the said Petition the Joint Committee (Joint

Committee Report: O.A. No.140/2025-WZ) appointed as per order

dated 24.11.2025 given by Honourable Green Tribunal has

submitted its Report, with reference to the said Report detailed

information about necessary documents are being furnished as

under.

No.

Details of required information

Details of information

available.

Entire data relating to water
notings, hydraulic report and
approval taken prior to concerned

constructions of all nalahs in the

As the said matter is
sub-judice furnishing
information is not as

per rules.
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aforesaid Joint Committee Report
(of the Petition) be made available.
(The intensity of rainfall in the
catchment areas of the Natural
streams, runoff coefficient, velocity

and carrying capacity Etc.)

Entire concerned data relating to
notings of pollution, hydraulic
report after RCC construction of all
aforesaid nalahs be made available.
(The intensity of rainfall in the
catchment areas of the Natural
streams, runoff coefficient, velocity

detailed and carrying capacity Etc.)

Detailed data if intensity of rainfall
in the catchment areas
surroundings all aforesaid nalahs
and density of rainfall be made

available.

Without any plots being land-locked
near the aforesaid nalahs, details
information of  reasons for
construction of culvert over the

nalah be made available.

Detailed information as to when
Hydraulic Testing mentioned in the
Joint Committee’s Report was done
be made available. (Pre-monsoon

and post-monsoon)

The existing length, width and
depth of concerned nalahs have
been shown in the Joint

Committee’s Report, detailed

3
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information about the length, width
and depth of the nalahs before
starting construction of culverts as
also coloured photographs of all
above-referred nalahs post-

construction be made available.

In the aforesaid Report the nalah at
Sr. Number 4 has been shown as
covered upto 60 meters, and work of
the said nalah has been completed
or not detailed information in this

regard be made available.

Whether the hydraulic studies/
report of the above-referred nalahs
have been approved by Offices of
Thane Mahanagarpalika, Irrigation
Department, Maharashtra Pollution
Control Board, Environment
Department, Talathi or academics
and experts of the Government
Departments or not detailed
information in this regard be made

available.

Detailed information of the

vahantal/parking lot erected on the




Sil

nalah at Kisan Nagar in the

aforesaid Report be made available.

Sd/- 16/02
(Dattatray Shinde)
Public Information Officer and Deputy Engineer
I.N.D.P.

Thane Mahanagarpalika, Thane.

Copy to:- The Computer Department, for information..

NOTE:- Ifyou are not satisfied by the information furnished to you,
you can file appeal application within 30 days of
information being given with the First Appellate Officer.
For submitting appeal application details of First Appellate
Officer are as under:

The Executive Engineer,
Appellate Officer, .N.D.P. Department,
Third Floor, Mahanagarpalika Bhavan,

Arunkumar Vaidya Marg, Panchpakhadi Thane (W)

400602.
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SARANG YADWADKAR ARCHITECT
B. Arch,, F.ILA.,

A-10 Pradnyangad,

S. No. 119/3 Sinhagad Road,

Pune 411030

Email: yadwadkarsarang@gmail.com

Date: 26% March 2026.

REPORT ON THANE STREAMS

This is an independent report prepared at the request of concerned citizens of
Thane City.

The report covers the present status of the natural streams flowing through
Thane City largely from following aspects:

1. Anthropogenic interferences in the topography of the streams.

2. Impact on flood carrying capacities of the streams due to the
topographical interferences.

3. Accessibility of the streams for mechanical cleaning and desilting.
4. Development along the streams.
5. Quality of the water flowing through the streams.

Totally six sites were visited at different locations in Thane City on 02.03.2026
to verify the on-site situations. Observations recorded in this report are
completely independent and based upon the actual site conditions.

K

S. V. Yadwadkar,
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THANE SITE 1 (NEAR PASSPORT OFFICE)

SATELLITE IMAGE SHOWING REDUCTION IN WIDTH OF THE
STREAM

— = :g‘" 2
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STREAM ON THE WEST SIDE OF THE ROAD (UPSTREAM)
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.+ B 6Ps Map Camera

Thane, Maharashtra, India &8
Lodha Supremus, B/309, Road No. 22, Wagle
Industrial Estate, Thane, Maharashtra 400604, India
Lat 19.198466° Long 72.949274°

Monday, 02/03/2026 01:31 PM GMT +05:30

STREAM ON THE EAST SIDE OF THE ROAD (DOWN STREAM)
SITE SPECIFIC OBSERVATIONS:

1. Width of the stream on the East i.e., on the downstream side across the road
is significantly less than that on the West i.e., on the upstream side.

2. The stream is being channelised with RCC retaining walls on both sides. This
channelisation has reduced its cross-sectional area/flow area which will erode

the water carrying capacity of the stream.
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. The stream originates from the hilly terrain on the West of the city. The

catchment area on the upstream is having steep gradients which might lead to
voluminous and speedy runoffs resulting in flash floods.

. Considering the dowels left from the RCC embankment walls it appears that

the concerned authority is planning to cover the entire width of the stream by
RCC slab. This will lead to difficulty for access to clean and de-silt the
stream with mechanical equipment.

. Surface runoffs will not be able to enter freely into the stream due to the slab

even if grilled openings are left in slab.

. Quality of the water flowing through the stream is extremely polluted.

THANE SITE 2 (ROAD 21 WAGLE ESTATE)

Thane, Maharashtra, India &=
i 113, Road No. 21, Wagle Estate, Neheru Nagar, Wagle
4 - I s Industrial Estate, Thane, Maharashtra 400604, India
e P2 T RERGS B Lat 19.193428° Long 72.950311°
™ Go Monday, 02/03/2026 01:42 PM

D @
=] i e e i i et

GMT +05:30 EL ..
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MECHANISED PARKING ABOVE THE COVERED STREAM




g3 GPS Map Camera

Thane, Maharashtra, India #=

! 113, Road No. 21, Wagle Estate, Neheru Nagar, Wagle
Industrial Estate, Thane, Maharashtra 400604, India
Lat 19.19351° Long 72,950341°
Monday, 02/03/2026 01:40 PM GMT +05:30

L B AL T
STREAM FLOWING BELOW THE MECHANISED PARKING
SITE SPECIFIC OBSERVATIONS:

1. As per Google satellite image, the stream was open till February 2021,
thereafter it was covered with RCC slab.

2. The slab above the stream is being used for mechanized car parking.

3. The stream is embanked on both banks with RCC walls.




Sl

4. This will lead to reduction in its original cross-sectional area/flow area

leading to erosion in water carrying capacity and increasing the possibility of
floods in the surrounding areas.

5. Quality of the water flowing through the stream is extremely polluted.

THANE SITE 3 (RAGUNATH NAGAR, LOUIS WADI)

Thane, Maharashtra, India ==

5xr6+462, Rd Number 9, Raghunath Nagar,

Louis Wadi, Thane, Maharashtra 400604, India
| Lat 19.190244° Long 72.960672°

~

Monday, 02/03/2026 01:50 PM GMT +05:30

i
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I8 Thane, Maharashtra, India &4
8 5xr6+38f, Rd Number 9, Raghunath Nagar, Louis

¥ Wadi, Thane, Maharashtra 400604, India

B Lat 19.190251° Long 72.960722°

Monday, 02/03/2026 01:50 PM GMT +05:30

HOUSES ON THE EDGE OF THE STREAM ARE BELOW THE TOP
OF THE SLAB ON STREAM
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Thane; Maharashtra, India #=
Hajuri Dargah, Sherkhan Chawl, Noori Rd, Wagle
Estate, Louis Wadi, Thane, Maharashtra 400604, Ind
Lat 19.190756° Long 72.960973°

Monday, 02/03/2026 01:59 PM GMT +05:30

E Bz /b SR ED

ROAD AND SURROUNDING GROUND IS BELOW THE TOP OF THE

SLAB ON STREAM

SITE SPECIFIC OBSERVATIONS:

L.

Residential structures along the edge of the stream are at lower level as
compared to the concrete slab on top of the stream. This might cause pluvial

flooding in those areas.

. Though chambers with grill covers are provided in the top slab, they may get

clogged with garbage and tree leaves due to surface runoffs.

Regular cleaning and desilting of the stream with mechanical equipment will
not be possible due to the top slab.

. Embankments have been constructed along both banks of the stream which

has altered the original cross-section.

Quality of the water flowing through the stream is extremely polluted.




THANE SITE 4 (CONFLUENCE ON
DNYANASADHANA MARG)

CONCRETE EMBANKMENTS ON BOTH THE BANKS
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STREAM FLOWING PARALLEL THE ROAD IS SHOWN BUT THE
STREAM FLOWING ACROSS AND BELOW THE ROAD IS NOT
SHOWN IN THE DP MAP.
SITE SPECIFIC OBSERVATIONS:

1. Concrete embankments have altered the original cross-section of the stream
reducing its original cross-section. This may lead to local flooding.

2. Development is observed along the edge of the stream.
3. One stream flowing across the road is not shown in the DP map.

4. Quality of the water flowing through the stream is extremely polluted.
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THANE SITE 5 (GLADYS ALVAREZ ROAD)

ﬂl GPS Map Camera

~ Thane, Maharashtra, India #4
= 2, Gladys Alwares Rd, « Vasant Vihar, Vasant Vahar,
aud fagRrs, Lok Upyan, Phase 2, Thane, Maharashtra
400610, India
"+ Lat 19.221014° Long 72.970355°
L Monday, 02/03/2026 02:48 PM GMT +05:30

SHOPS AND HOTELS ALONG THE STREAM
SITE SPECIFIC OBSERVATIONS:

1. The stream is covered by RCC slab and embanked with RCC walls altering
the original cross-section which may lead to rise in water surface levels.

2. There are many hotels built right on the edge of the stream. Building
permissions of these hotels and their waste collection as well as disposal
systems need to be verified.

3. Quality of the water flowing through the stream is extremely polluted.
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THANE SITE 6 (HIRANANDANI MEADOWS)

-

£4. GPS Map Camera

. Thane, Maharashtra,'India ®=
"~ ~Glady's Alvarez Road, Pokhran Road 2,
Manpada, Thane, Maharashtra 400610, India
Lat 19.227566° Long 72.973335°
Monday, 02/03/2026 03:01 PM GMT +05:30

THE BED OF THE STREAM IS CONCRETISED WITH RCC
EMBANKMENTS ON BOTH SIDES
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ﬂ GPS Map Camera

Thane, Maharashtra, India #=
8th Floor 801, Iris Shopping, Opposite Cafe Amigos,
Off Ghodbunder Road, Manpada, Thane, Maharashtra
400610, India
: A Lat 19.22654° Long 72.973802°
! S:.?o_ogle #.7. Monday, 02/03/2026 03:07 PM GMT +05:30

TOP OF THE SLAB COVERING THE STREAM IS BEING USED BY
THE COMMERCIAL ESTABLISHMENTS LIKE FRONT MARGIN

SITE SPECIFIC OBSERVATIONS:

1. A multi storeyed building is constructed very close to the natural stream.

!.‘.'
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2. The stream is covered by RCC slab with concretised bed and RCC
embankments.

3. Top of the slab on the stream is being used like a front margin by the
commercial shops.

4. The original cross-section of the stream is altered.

5. Quality of the water flowing through the stream is extremely polluted.

SUMMARY OF THE OBSERVATIONS:

The six sites documented along Thane's stream network reveal a systematic
pattern of hydraulic modifications and structural encroachments. The cumulative
impact of these actions including channelization with RCC embankments,
concreting of beds, covering streams with RCC slabs and constructing buildings
on the edge of waterways has compromised the natural drainage system. This
elevates the risk of urban flooding, disrupts ecology and raises serious questions
about compliance with environmental and planning regulations.

The flows in all six streams were extremely polluted due to untreated waste
water and huge quantities of solid waste entering directly in to the streams.

CUMULATIVE IMPACT ASSESSMENT:
1. Hydrological and Flood Risk Impacts:

e Reduced Carrying Capacity: At all sites, original cross-sections of the
streams have been altered. The construction of RCC embankments narrow
the original channel of the streams. This channelisation also reduces the
volume of water the stream can hold, increasing the likelihood of the
channel being flooded during heavy rainfall.

e Increased Flash Flood Potential: As noted at Site 1, some of the streams
originate from hilly areas with steep gradients, leading to high-velocity,
voluminous runoffs. Channelization of the streams with walls further
increase flood risks in lower-lying areas.

e Flood Risk to Settlements: Wagle Estate, Louis Wadi, and Raghunath
Nagar areas are characterised by settlements with significant population
densities. Such areas become more vulnerable to pluvial as well as fluvial
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floods due to reduction of cross sections of the natural streams and tall
RCC embankments.

2. Environmental and Ecological Impacts:

* Destruction of Aquatic Ecosystem: The concretization of stream beds
(on Site 6) and banks eliminate the natural habitat for benthic organisms,
microorganisms and small fish. It prevents natural interaction between the
water and the soil, effectively turning a living stream into a confined
concrete drain.

* Loss of Groundwater Recharge: Natural stream beds allow water to
percolate into the ground, recharging local aquifers. Concretization of the
bed and the channelisation of streams by way of embankments seal the
interactive surfaces, preventing this natural recharge and contributing to
the depletion of groundwater table.

Barrier to Surface Runoff: Covering the stream with a slab prevents
surface runoffs from entering the stream freely. This not only contributes
to local water logging but also denies the stream of its natural water
source, leading to alteration of flow.

Impossible to Maintain: A recurring and critical observation is that
covering the streams with RCC slab makes mechanical cleaning and
desilting impossible. Silt and garbage will accumulate within the confined
channel reducing its capacity over time and becoming inaccessible for
removal. This creates a long-term maintenance nightmare and a
guaranteed future flooding hazard as well as serious health issues.

Encroachment and Misuse: The space above the covered streams is
being repurposed for a mechanized car parking structure (Site 2) and as a
front margin for commercial shops (Site 6) etc. This not only adds
structural load over the stream but also normalizes the idea of the stream
as "land to be exploited," encouraging further encroachment.

S. V. Yadwadkar
True COpy
e -u;\;ig N

ACW ate ..



IN THE HON’BLE NATIONAL GREEN
TRIBUNAL WESTERN ZONE BENCH

AT PUNE

ORIGINAL APPLICATION NO. 140 OF 2025

Prashant Vasant Mahadik ...Applicant
Versus

Thane Municipal Corporation
and Ors ...Respondents

AFFIDAVIT IN _REPLY FILED ON
BEHALF _OF THE APPLICANT IN
DEFIANCE OF THE JOINT COMMITTEE
REPORT DATED

On this dated __ June 2026

RONITA BHATTACHARYA BECTOR/
SAJAL KHAN

Advocates for the Applicant

17, Ist Floor,

Rohit Chambers, Janmabhoomi Marg

Fort, Mumbai - 400001

Mobile No. 9920097464/ 8828292977
RONITA.B6@GMAIL.COM/
KHANSAJAL8877@GMAIL.COM
Advocate Code No. 120386 220
MAH:-2973 of 2017/ 5994 of 2028/




